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INTRODUCTION 

I, the Chairman of Estimfttes Committee having been authorised 
by the Committee t.o submit the Report on their behalf present this 
Ninth Report on action taken by Government on the recommenda-
tions contained in the Sixty-sixth Report of the Estimates Commit-
tee (Eighth Lok Sabh(l) on the Ministry of HUman Resource Deve-
lopment--Department of Education-University Grants CommiSSion. 

2. The Sixty-sixth Report was presented to Lok Sabha on 30th 
March, 1989. Government furnished their replies indicating action 
take'n on the recommendations contained in that Report on 19th 

.,. • ~arch, 1990. The replies were examined and the Draft Report was 
ac!opted by the Estimates Committee at their sitting held on 12th 
June, 1990. 

3. The .rteport has been c!ivided into following chapters: 

(i) Report • 
(ii) Recommendatiom/Observations which have iJeen accep-

ted by Government. 
(iii) Recommendations/Observations which the Committee do 

not desire to pursue in view of Government's replies. 

(iv) Recommendations/Observations in respect of which re-
plies of Government have not been accepted by the 
Committee. • 

(v) Recommendations/Observations in respect of which flnal 
replies of Government are still awaited. 

4. An analysis of action taken by Government on the recommen-
dations contained in Sixty-sixth Report of Estimates Committee 
(Eighth Lok Sabha) is given in Appendix. It would be observed 
that out of 37 recommendaHons made in the Report 24 recommenda-
tions i.e. about 64.36 per cent have been accepted by Government. 
The Committee have desired not to pursue 7 recommendations i.e. 
18.92 per cent.in view of 1 he Government's reply. Replies h8.ve net 
been accepted in respect of 6 recommendations i.e. 16.22 per cent . 

NEW DELHI; 

Ju7y 24, 1990. ----- .. -_._-_. -.--- ... -
s,oClvcma 2. 1912 (8) 

• 

(vfi) 

JASW ANT SINGH, 
CMirmtJft, 

BIti'f7UJteB CommUtee. 
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CHAPTER I 

REPORT 

1.1 This Report d the Estimates Committee deals with 1~1ion 
Taken by Government on the recommendations contained m their 
SIxty-sixth Report (Eillht.h Lok Sabha) on UniverSit.y Grants Com-

mission which was presented to Lok Sabha on 30th Manh. 1969. 

1.2 ActionTllltcn notes have been received in respect of all the 
recommendations CI)Tltained in the Report. These notes have been 
categorised as foUaw!i:-· 

• (i) RecoJnm(;u.datic·ns/Observations which have been acct:p-
~ b1 the Government: 
8}. Nos. 2, 3, 7, 9, -to, 11, 14, 15, 16, 21, 22, 23, ~~, 26, 
27, ~U, 29, 3(~, 82, 33. 34, 35, 36, 37. . . 

(Total 24, Chapter II) 

(U) Recommendations/Observations which tbe Committee do 
not desire to pursUe in view of Government's raphe.: 
S1. Nos. 4, 5, (J, ti, 19, 24. 31. 

(Total 7, Chapter III) 

(iii) l\ecommend.dion~/ObservatioJll in respect Of which Gov-
eI:Ilment's lcpll.:S have not been accepted by the Com-
mittee: I 

S1. Nos. 1, 12, 13, 1'1. 18, 20. 

(Total 6, ChaPter IV) 
• (iv) RecoJnmetWationstObservatioDe in respect of which final 

replies are still awaited: 
Nil. ~ (Chapter V). 

1.3 'rhe Committee will now deal with ActiGn Taken. by Govem-
ment on some of the recommendations. 

Nattonal C01Ln(~il f01" Hi9her Education. 

~ommeadation (SL No.1, Para 1.1) 

1.4 The C~iUee while, welcoming the pro..-l to establish 
National C<l\lMil of Eo.w:atioa, desired that power" fuat1Ol'll, liJIk-
ages and relatianship of the CouuU with ather agencies H worked 
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out carefully. This is to ensure compliance of its policies, directions, 
gUidelines etc. in view of the autonomous and statutory status Clf 
most of the agencies. They reconunended that necessary precautions 
be taken to ensure that the Council did Il£lt become another tier in the 
decision making heirachy, thereby causing delays. Also that it was 
vested with adequate POWEr';; to enable it to discharge its assigned 
lunrtions objectively, and with promptitude. 

1$ The Ministry stated in reply that the topic has been under 
discussion with the concerned departments and agencies. One of 

the proposals emerging from these discussions was the establish-
ment of a Nation;)l Council under the Chairmanship of the Prime 
Minister, to act as a co-ordinating mechanism. However, doubts 
werc expressed about the 'e!fectiveness of such a measure. Alte ...... 
natively it was wggcsled that the proposed body should h~ve 
statutory status, and it should be managed by professionals. It was 
further stated that the Government was therefore considering the 
appointment of an Expert Committee to work out the details in this 
regard. • 

1.8 The Committee'. recommendation for establishing a National 
Council of Higher Education was first mooted in 1986, It Is a matter 
of great regret that even a body to consider modalities for formation 
of the proposed National Council, is still only at the consideration 
stage. It is therefore, a matteT of great concern to the Committee 
that its specific recommendations ought not to have been acceded to 
by the Ministry. The Committee ftn4s this indiffel'ence as extre-
melydisappointlnr. The Committee urges the Ministry to take a 
flnal decision in the matter and apprise them of the prOl"ss in thl. 
regard. 

State Cowncil fo1' Higher Education 
• 

(Recommendation 81. No.2, Para 2.13) 

1.7 In view of the judgemevt of Supreme Court holding the 
. Anclhra Pradesh Commissionerate of Higher Education Act void, 

the Committee had recommended that in framing of model provi-
sIons for setting out the composition and powers of the State Coun-
cils the representatives of State Governments and legal experts 
sho~ld be closely associatecr so that the provisions framed' are clear, 
pPeCise and unambiguous. • 

1.8 The Ministry in its reply stated that the guide1in~s framed 
by t1GC in this regard were reviewed in consultation wlthJ'ustice 
P. N. Bhagwati, former Chief J'ustiee of India. The revieed 
,wdelines indicating the composition, role and function of State 

• 
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Councila· of Hirher Education were (:irculated to the State Govern-
ments in 1988. The new guidelines envisage that State Councils 
would essentially be bodies that will function for the attainment 
of objectives of the UGC guidelines; that these shall be agencies to 
Ulist UGC. These bodies W<luld, however, not be presumed to de-
rive their strength from the principal instrument i.e. UGC. The 
Government of Andhra Pradesh has set up a State Counci1 according 
Lo revised guidelines and it has been functioning since August, 1988. 
State Governments of Bihar, M. P. and Orissa have almost finalised 
their biIls in this regard and it is expected that these councils 
would be established and become functional in most of the States 
during the Eighth Plan period . 

.. 
1.9 Whlle the Committee appreciate that the fresh auidelines on 

the subject issued by the Ministry conform to their recommenda-
tions the Committee also h'bpe that a1l the State Governments will 
be pursuaded to set up their own respective State Counells of Higher 
Education. The Committe'e arso desire that the posltioll be cons-
tantly monitored and t;hat they be kept apprised of the progrets 
made In this regard. 

Model Act for Univeraities 

(Recommendation SI. No. 12, Para 4.41) 
) 

1.10 About the implementation of recommendations of the 
Model Act Committee, as modified by the GajendragadkAr Commit-
tee, the Estimates Committee while appreciating the fact that the 
final decision in the State Acts was to be taken by the respective 
States, bad d~.sired that UGC should take steps for con~ultation and 
coordination with a view to providing adequate machinery for the 
implementation of standards as determined by UGC. The Commit-
tee had also expressed their regr~t over the dismal oerformance of 
the Central Government with regard to the implementation of the 
recommendations of Model Act Committee even in the cases of 
Banaras Hindu University, Delhi University and Jawahar Lal 
Nehru University. 

1.11 The Ministry in its reply stated that CommIttee had been 
appointed to re\'iew the management patterns, includin~~ the struc-
ture, roles and responsibilities of various universities/bodies in the 
Ught of the new demands of the university system. This Report 
had already been submitted to the Commission and was being ex· 
am1n~. 
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1.12 The Committee are dismayed that their earlier reeommen-
d.tion relating to implementation of the Model Act Committee 
has not yet been implemented. On the other hand, the Ministry 
is reportedly examining the report of yet another Conunittee Nt 
up to rElView the management patterns, includin,r the Itructure, 
roles W responsibilities of various lLnivel"Sity bodies ill the light 
of the new demands of the university system. The Committee can-
not but take a 5(.qoiOU5 view of the manner in which its recommen-
dations on the subject appear to have been cinumventod. The· Com-
mittee hope that the Ministry would now deal with .the matter 
more purposefully and take prompt deciNon about the matter so 
that adequate machinery exists both in C_tral an4 State Univer-
sities. for the jmplementation o! standards, as dclt'rntincd hl\. _ 
U.G.C. • 

Growth Of Universities • 
Recommendation (SI. No. 13 Para 4.55) 

• 
1.13 The Committee while expressing concern over the uneven 

spread of education in the coun.try and consequent fall in educational 
standards had asked the Ministry to develop a mechanism to ensure 
that a new university is established only if there wa:, an act.ua1 
need fior it and on.ly if in-depth study had been done. 

1.14 The Miniiltry in its reply, stated that the ND.tional Policy 
of Education 1986. and the Programme rV- Action for its implementa-
tion, had also emphasised the need to consolidate facilities in. exis-
ting institutions. This was to ensure careful p!anning and provision 
of infrastructural fadlities while setting up new institutions. Tbe 
policy also provided for setting up of councils of Higher Education 
for State level planning and coordination of higher education. The • Councils have been entrusted with the responsibility of evolving 
·pel'8pective plans for development of higher education in the States . 

. The Ministry further observed tJlat the unplanned proliferation of 
colleges/universities could be checked only if there was political will 
to do so. 

• 
1.15 The Ministry is perhaps justified in emphasisjl1~ the aiped 

of "political will". The Convnittec however find that this cannot he 
aD aUbi for inactioR. by the Ministry itself, in its own; spec:ified .sphe-
res of responsihiHty; and about recommendlation~ thnt have been 
made by the Committee. The Committee. ther.nore, hold that it is 
el8elltial for maintaining the required standards in education that 
Its recGIDIIlendations be acc'1tte~ and applied wIth 11 sense of urg-
ency. 



s 
'!:xamination Reforms 

Recommendation (S1. No. 17, para 4.87) 

1.16 The Committee, concerned about the implementation of E~
amination Reform, desired early action. 

1.17 The Ministry while tak;ng note of the recommendation stated 
that the slow progress in this dir«tion was mainly due to larae num-
ber of aftiliated colleges with the universities. It wu further 
stated that things were bound to speed up with sch'!'!me of autono-
mous colleges, as these would be free to frame their own COW"881 .and 
have their own free evaluation procedures. 

1.18 The Committee d9 not find this as convincing. Admittedly, 
.:vitb the setting up of autonomous colleges thiap will itnprew; the 
problem. however, of examination reform will remain. 

1.19 The Committee, therefore, roiterate their recommendation 
anti ask for ita early impieme.tation. 

Student Teacher Ratio 

Recommendation (81. No. 18, para 4.90) 

1.20 While examining the student tea<:her ratio 'lbtainiltg in va-
nausuniversities the Committee had observed substantial variatJons 
in them. In Central Universities also the ratio varied from 5:1 to 
19:1 and in different Universities and Colleges affiliated to them. the 
Student teacher ratio varied from 3.1 to 35.1. The Cl)mmittee had 
expressed their concern over the fact that even though tbe iaue had 
been raised in the 102nd report of the Estimates Comm:ttee (Brd Lok 
Sabha) the progress in. this regard was dismal. The Committee 
noted with dismay that a subject panel was activated to look into 
the matter only after the Committee had focussed its attention en 
this problem. Keeping this in view the Committee had hoped that 
the subject panel would be ab~e to' suggest ideal student teacher ratio 
at the earliest. 

t 
1.21 The Ministry in. its reply stated that in view of dHterent 

courses offered by various universities, and colleges and the varying 
patterns of enrolment it may not be desirable to lay down a lmiform 
student-teacher ratio. It was also stated that in. remote, hilly and 
rural areas where the student enrolment is less, there wa!! higher 
student teachEll' ratio. As regards the exercise being undertaken by 
the UGC. subject panels, some of the panels had completed :the exer· 
cise and it was expectd to be completed by others also shortly. 



1.21 The Commi~tee have observed that their earlier recommen-
dation bas not been given serious consideration by the Ministry. The 
Ministry bas only highlighted variations in student teacher ratio 
at different places. Lamenatably, there appears to be no wiil' to 
analyse the problem and, to find a rational solution, even though the 
problemihad been posed before the Ministry by the Estimates Com-
mittee of the 3rd Lok Sabha, in their l02nd report. This, to ~ay 
the least, is extremely unfortunate and betrays total apathy on 
the part of the Ministry towards the recommendations of the Com-
mittee. The Committee hope that the Ministry would, even now, 
take effective measures to implement their earlier recommendation, 
in letter and spirit. .. .. • 
Cent1'al Universities 

Recommendation 81. No . .20 (para 4.107) 

1.23 The Committee while noti"g that the Government had no 
well defined policy fOr establishing central universWcs, resulting in 
an uneven distribution of universities in the country, recommended 
that the Ministry IUGC should frame n~essary guidelines in this 
regard, 

1,24 In its reply the Ministry stated that the central universities 
were not established. as a rule, to provide higher ~ducation facili-
ties on a regionwise or statewise basis; that these were set up only 
in response to specific situations as they· arose. The Ministry further 
observed that it would not be advisable to lay down guildelines tor 
the establishment of central universities on the basis of re'gional re-
quirements and aspirations. 

1.25 The Committee appreciate the point of th~ Ministry that 
Central Universities cannot be established on the basis only of "re-
gional aspirations". There is, ,however. no denying the necessity for 
specific guidelines in this regard! Such guidelines ron only flown from 
a well defined policy. The Committee, therefore, recommend to 
the Ministry the needl for both these requirements. They would like 

, to be apprised of the action taken by the Ministry ~n this relard . 

• An.nual Budget Estimates of U.G,C. 

Recommendation S1. No.' 28 (para !.66) 

1.26 The Committee, during apalysis of the budget approved by 
the uric and reallOcations made. as per approved outlAY, and the 
aetu.Is for the three years 1982-83. 1983-84 ap.d 1984-85. ooted that .. 
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the revision of the budget with reference to the lunda de ail-
Ilble ,by ,.th~ Mi~try had absolutely, no r~lation wUh ::, 8~~als: 
They ,had ,also VIewed. that" prep8r~tion ,of ,phyaical 'and 'financial 
budgets. and a regulatIOn of physical progress and expenditure, was 
absolutely necessary for planned development. The COn'ithitt' 
had accordingly recommended that the existing system of bUdgeti: 
by the UGC needed to be reviewed. Further, the matter,should be 
~~f~rred .to atl· ex-pert group for a more detailed examination. I)f the< 
problem. ' 

.. '~.~7 In its reply the, Ministry stated that the matter had b~e~ 
r~f~i'r~ .for consideration of the Committee which had been appoin~ 
~d to So ~~to .the question of the disbursement of'grants to ceritrai 
and other universities. . ..' , . . . 

1.28 The Committee appreciate the Ministry's re8pon~<!, and would 
w!sh to be kept apprised of further developments in this regard. 

Inter-University Collaboration f(~r sharing of facilitie, 

Recommendation SJ, No. 33 (para No. 6.3.'t) 

1..29 The Committee had desired that the Ministry IUGC should 
draw up an adion plan for increasing jnter-universit~ collaboration., 
taking into account the needs, especially of the under-developed uni-
versities, so that there was optimum utilisation of scarce resources 
available. 

1.30 In its repl" the Mi~istry, while noting the recommendation 
of the Committee stated that two Inter-University Centres viz., 
Nuclear Science Centre at Delhi, and Centre in Astro1"\omy and Ast-
rophysics at Pune had been established: that an inter-university Con-
sortium for utilisation of the facilities of the Department of Atomic 
Energy was also being established at Indore. 

1.31 Wh1le welcominlt tl,c estah1!shment of two Intcr·Uunivenlty 
Centre~ viz., Nuclear Scien('e Centre at Delhi and Centre- in. Astro-
nomv and Astrophysics at Pune and the proposal to estabhsh an 
Jnte~.Universjt;;r Consortium for utmsation for the fnr.illtJes of De-
partment of Atomic Ene1'1rV at In60re the Committee hope that 
the Ministry would take edequate and swift steps for . tnereaslnr 
Inter.University ('o1Jeboration takinc into a,!count. especIally, the 
need of the unde~-developed universitie~. Tbey are of the cons'der-
ed opinion that in view of the nveraJ1 rellour('e!iI ~tion the matter 

ired urrent attention anct Tntel'-UniveJ'Rity Conaboratlon for 
:~n~ of sQphiflticated in!Jtrumentation. !WWng up IIbrRry net.work 



I"'vice aad i.ititutions stepped up 80 88 to enh.race tlte standard oI 
educatien in the country. They wou.ld also like to be .p,rised of 
further developme .. t. in this reiard. 

Implementation of Recommendation 

1.32 The Committee would like to emphasile that they attach the 
greatest importance to the implementation of recommendations acc-
epted by Government. They would, therefore, urge thai Govern-
ment should keep a close watch SO as to ensure expeditioul> imple-
mentation of the recommendations accepted by them. The cales 
whre it is not possible to implement the recommendations in letter 
and spirit for any reasons the matter should be reported to the Com., .• 
mitte. i. time with reasons for non-implementation. • 

• 

• 

• 

• 

• 



CHAPTER D 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GO~~ 

Recommendation Serial No. 2 (Para 2.13) 

The Committee appreciate that the Ministry has now realised 1tlt 
necessity for an effective machinery for planning and coordination 
of higher education at the State level and cOordination of State 
level pr~!jrammes with those of the UGC and also that State CoUftdls 
~f Higher Education are being established in various States. In 
view of t.he judgement of Supreme Court holding the Andhra 
Pradesh CommU.lsionerate ~f Higher Education Act void the Com-
mittee desire that in the framing of model provisions for setting out 
the composition and powers ot the State Councils, the representa-
tives of State Governments and legal experts should be closely 
ass()('iated so that the provisions framed are clear, precfse and un-
ambiguous. 

The Committee would like the Ministry to ensure that the com-
position of tht'ge Councils should be such as to facilitate prompt 
c~mp'ian('e nnd fulfllme-nt of their decisions, programmes, guide-
lines, ("te. so that they arc·.able to discharge their assigned responsf-
hi1it~, effectively and objectively. 

Reply of GoverDment 

The guideJines framed by the UGC for the estabU,hment 'of 
the Slate Councils of hj~hel Education were reviewed in consulta-
tion with Justice P. N. Bhagwati, former Chief Justice of India in 
~he li¢lt of the judrmoent (\f the .supreme Court on the validity ~f 
the AnClhra Pradesh Commissionerate of Higher Education Act. lhe 
Tevised~ltide1ines indic-atin~ the composition, role and function 
have been ci fen1ated +.0 the State Governments in 1988 8 copy of 
which is at Annexure I. The modifie'\ gujdelin~s envisage that the 
Council woulrl (·,.;sentiallv be a bodv that shall function for the 
attainment of the obiec1ivc.o; of the UGC guidelines and it shall be 
an llt!ency to nssT!':t the Ur,C. Such R body when set up 'It the State 
Jevel to m:sist. the UGC'. wCluld however not be presumed to derive 
He:; f;tren~th from l.he pr!nripal instrument viz. the UGC. 

9 
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The Government of Alldhra Pradesh has set up a State Counci1 
of Higher Education according to the revised guidelines. It has been 
functioning since August, j988. The State Governments of Bihar, 
M.P. and Orissa have <.tlmest finalised their Bills in this regard. 
Proposals for establishment of State Councils of Higher Education 
according to the revised guidelines are under consideraj ion (If 
several State Governments. 

The matter regarding setting up of the State Councils for Higher 
Education is being pursued by ihe U.G.C. at the level of Chairman, 
U.G.C. with the Chief Min:stel's of the States. The issue has also 

beendiseussed in the meetings of the CABE held on 13-14th Septem-
ber, 198;~ and 6-'7th July, 1989 and Educa110n Secretaries held on 5th 
July, 1989. The working group of the Planning Commission ~")n 
Higher Education for the Eighth Plan, as also the UGC Committee 

. on management of unive:rs;1ies as well.as Conference of the Vitoe-
Chancellors of Indian Universities held in October 19R9 have also 
emphasised t.he need forseWng upeplanning mechanism at the State 
level for the coordinated development of higher education in each 
State. It is (;xpected thHt State Councils for H; gher Education 
would he established and would become functional in mOst of the 
Stat.ef; during t.he Eirrhth Plan period. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. F. 10-26/89-Desk (U) dated 16-3-90] 

Recommendation Serial No" 3 (Para 2.20) 

The Committee regret to note that no formal mechanism has yet 
been evolved to mainla;11 coordination between the Univer5ity 
Grants Commission and the Ministry on the one hand and the Asso-
ciation of Indian l.miversitie~ on the other although the latter came 
Into ~islence as Inter University Board as early 88 in 1925. The 
contention of M'nistry thl.lt since the Association is not e'igible 
for any "rents from the Commission. it is not directly involved In 
the implementation of any of !he programmes of the UGC is un-
tenable. The C()tmnittee are of the opinion t;hat the ATU' which 
provides 3 {ontm to the 'Uni"ers;ty Community to come iogether to 
exehange tl'eir f'xperiE'nces nnd views in areas of cbmmon inferest 
should be profitnbly uti1ise~ for supp'ementing the function:. of the 
Commission . 

. The Comm)1tce nre of 1hE' view that with its representative 
character. thp AIU is Tf'lativelv better placeCl in understandinp,' the 
problems d University Edu('Ation. Where feasible, ATU should be 
directly involved in fonnulation of policy guide1ines So as to 
provide n l)asp for involvem£'nt of universities in tbe progrr.mme, 

.. 

• 
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It is thus imperative that the functioning of AIU is criticaIq 
analysed with reference to the existing situation and with particular 
emphasis on its rdat.j(}nship w.th UGC and appropriate corrective 
measures are taken expeditiously so that the agency of the AIU 
is utilised profitably for strengthening the effectiveness of UGC. 
The Committee would like to be apprised of further developments 
in this regard. 

Reply of Government 

The l'eCOllUOl!ll(Jation of the Estimates Commit:tea is accepted 
in principle. I 

The following steps are. proposed to be taken to establish a 
mechanism 10 maintain coordination between the UGC and the AIU, 
and to invo:ve AIU in pulley formulation . 
• (i) To revive the practice of holding at least one joint meet-

ing between the Standing Committee of the AIU and the 
University Grants Commission at least in a year. 

(ii) To constitute a Coordination Committee consis:ing of the 
Chairman UGC und members of UGC, and the President 
of AIU, and members of the AIU's Standing Committee. 
This Commitl ce would meet periodically under the chair-
manship of Chairman, UGC. 

~ • . 1.":1' 

(iii) To hold a conft'renee of Vice-Chancellors during the 
Annlla~ meeting of the AIU at which Chairman, UGC and 
Members of COTllmission may also participate. 

It is hoped that these efforts will establish conventions to promote 
co-ordination between the U.G.C. and the AI.U. The Chsirman and 
members of the UGC met the Vice-Chancellors for one day on 6th 
October, 1989 during the annual meeting of the AIU held at Srinagar 
during 4-8th. OC1ober, 19'89. 

[Ministry of Human Resource Development (Depaltment of 
Education) O.M. No. F. 10-26/89-Desk (U) dated 16-3-90] • 

Recommendation Serial No. 7 (Para 3.29) 

'l'he Comrruttee :ire cJisjressed to note that the recommendationa 
of the Heview CommitteE' (1977) re,arding restructuring of the 
Secretariat of the UGC have still not been implemented. No wonder 
the Chairman, UGC admitted during evidence that the Secretariat 
oC lhe UGC needed to he upgraded and had to be made much more 
professional. It is needle~ for the Committee to point out that 
there is no use of appointing expert C.ommittees or Groups fOt' gt)fn, 
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into the working of any organisation unless there is a will to 
impl~ment their l~com.mendations in letler and spirit well in lime. 
Had the recommendati<ms of the Review Committ~e been imple-
mented fully, the CommIttee see no reason why the Secretariat of 
the UGC would not have been able to discharge its functions pro-
perly. In the drcumsta!'lces, the Commitlee cannot help concluding 
that the recommendations of the Review Committee have been 
dealt with by the Mini1;try IUGC in a casual manner I'lnd a po~icy 
of drift has been adopled by them. The Committee wou'd expect 
the Ministry;'UGC to immediately scan through the recommenda-
tions of the Review Committee again and implement them where-
ver feasible. If over the years some of the recommendations have 
b~oIPe out-moded and are no more relevant in the present day 
conditiOns, th~ restructuring of the UGC may be gone into by an· 
other expert committee/body, so that the Secretariat cculd be on 
pr~ footing and is ahle to discharge ils functions effectively. • 

The Committee noted that the UGC h~s appointed Standin.g Com-
mittees to over-see implementation, review the progress and take 
evaluation of various schemes/progrjmmes of the UGC. The Com-
mittee, however, feel unhappy to be informed that most of the Stand-
iIll.Committees have held on.ly one meeting in a period of two years. 
The Stal!lding Committee on INSAT Programmes haa hl~ld no meet-
ing at all since its constitution in March 1987. The Standin.g Com-
mittee on Correspondence Education has held only on-e meeting while 
its tel1lls of reference require it to continuously monitor the pro-
gramme in Indian. Universities. The position is no better in the case 
of all other Standing Committees. The .follow-up action also in 
mQlt of the cases is in preliminary stages only. The Committee do 
not see any rationoale behind appointing standing Committees if they 
aile' to function in this lackadaisical manner. The Committee would 
Uke the UGC to streamline the functioning of these Standing Com-
mittees and make them work-oriented with a professional outlook 
so that they are able to discharge the functions assfgned to them 
smoothly and in. a businesslike manner. 

Reply of Gbvemment 

The recommendation of the Estimates Committee about restruc-
turing of the Secretariat of the UGC is accepted. Thet UGC has ~l
ready assigned a study to the, Administrative ~taff C~lle~e of India, 
Hyderabad on 2nd June, 1989, with the follOWIng ob]edlves: 

(a) to review. the present organisational structure of the UGC . 

. (b). to review, the manpower planning and some of the criti-
, cal aspects 'of personal policieS. 
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(c) to review LUe BY __ md procedures prevailing in the 
UGC and evaluate the information needs for effective de-
cision making, and 

(d) to examine the interface of UGC with the universities in 
relation. to the academic schemes, research and other pro-
jects related to 8-:!ademic improvement. 

The Administrative Staff College has since commenced the study. 
They have been requested to take the recommendations of the Re-
view Conunittee (1977) and the Estimates Committee of Lek Sabha 
(1988-89) into consideration while examining the question of res-
tructuring the secretariat of the UGC. They have also been request-
ed t.o visit some universities and colleges and hold diICUlSioDS with 
tit. V ice-Chancellors, teachers, researchers and State Government 
Officials. 

In addition, the following -measures are also being taken to enaure 
that the Commission becomes more effec~ive in discharging ita res-
ponsibilities: • 

(i) Establishing greater coordination and collaboration with 
the State Councils of Higher Education. The State Coun-
cil of Higher Education in .\ndhra Pradesh is being active-
ly associated with the progress of monitcring of the im-
plementation of the several UGC schemes in that State. 

(ii) Reviewin.g the working of the Collegf! Development Coun-
cils to make them more responsive to the needs and pro-
grammes of the Colleges. Spec:al Training Programmes 
are being organised at National InstItut.e of Educational 
Planning and Administration, (NIEPA) New Delhi for the 
Directors of the College Development Councils . • 

(iii) Expanding the scope of the UGC l'lcheme of the unassign-
ed grants to universities by assigning them greater res-
ponsibilities to handle academic programmes at their 
levels. 

The reeom~endation of the E$timates Committft'!l with regard 
to f\mCtioning of the Standing Committe,s is allo aeeepted. The work 
... the 9tanding Committees is being streamlined and a calendar about 
the meetings of spch committees would be ftnalised in advance. 

lMinlatry of Human Resource DevelOP.ment (~eparfment Of UUe.-
tion O. M. No. F. 10-28/89-Desk (U) dated 16-3-90) 
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_, ~~om~eIl4at~n,Serial No. 9"(Para 4,31)' ..... ',., ... :.. ............. .' .... - ~ .: ~ . ..... ,,... . 
.... _, .. to ........... ' ... ',.. :. ...... : •• " ".,". j •• ' ... 01' .. ' 

~he Committee, in this con.nection, ~re' in agr~ment ~ith the 
" ,~~m~s of th~ Task .'f,~rce that ~he present state ,o~ a!f~il's are owing 

. to. JJ .1a~k o~ .r~ahst~c pl~nntng, 'resulting in haphazard growth; 
(11) long delays m mlilcing qUlteobviol1s decisions, resulting in endless 
compounding of the difficulties, (iii) a toler!ltipn of. aad"seretlmbing 
to! .~~~f!nqes. and pressures. ('reating 'a firm impression that the oruy 

~ waf for . gettmg things dbne is to~gitat~,and ,ma~p111atej. (iv) total 
,lac;~_ Qf' concel:Q. of the teachers' tow'ards the studen.ts community' as a 
)vho~e" etc. ,Take for, example the growth of univeriUtieli." over the 
,~t few, years. Admittedly, the resources available are not adequate 
,.n~~4eh ,to support all the Universities and colleges on a scale Ithat • 
W~\.l!d ensuEe maintenance of- a mil"lhnum level of standards. ,Uni-
versities are continued to be set up without prior consultations with 
the UGC, resulting in the uneve~ gro"th. of un.iversities in the coun-

. tl'y; The University Grant~Commissjon has also. not done 'a iomal 
-i'nspeetioD "ot any un.;~ersity as efivisaged in Section 13(1) 'of 'the 
UGC Act for determining the financial needs Or ascertaining the 
standards of teaching, examination and research, 'li'utther; average 
'nUmber _ of working days on which classes/labor3tories/tutorials etc, 
'are held has come down heavily over the years. 'As per findings of 
the' Task Forc~ even for the days on which teaching takes place, ar-
'ound 20 per· cent of the t~achers do not come prepared for their lec-
iures, and a similar number dictate "notes" which wore presumably 
made several years earlier and may thus be outdate1. In colleges, 
private tuitions are resorted' to on a large scale and: lot of cheap 
'notes' are published to 'help' and 'guide' the students during the 
~xaminations. The UGC has done precious. little' ·to i~prove upon 
this situation , Unless the teachers are upto the 'mark and alive to 
their responsibilities, which they should endeavour to' discharge with 
all sincerity and dedication. the standard of teaching in universities 
cannot improve. The Committee, are of the view that, the system 
bt higher education which .s'MainlY responsiQle f~! preser~ation, 
generation 'and dissemination of knowledge and skills: of the hIghest 
order exercises a dominating influence on the social. economic and 
cu1t~al development of the country and persistell~ e.ftoris are re-
q~c;l to ~ made to stop lb.is declining in edu~ationa1 8tan~ardatn 
the country. It.is high time to act with ,~igour and detemllnatlaa. 
It is, therefore,imperative for the UGC to develo~ s~ste~ -of. having 
a continued dialo'gue with the State Governments/UnIversIties/teach .. 
in" QD~un1ty $0 a., to un~ers~and I,lnd .• pp~ciate th,e .p.~~~~. 
and 'to· a,move tAe bo~~ecb ~1l jn time. 
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Reply of ,Governm8llt 

The Government are in agreement with the obsel'\'at~ons made by 
the Estimates Committee about the declining sta.ndards of educa-

, tIon and the need to act with vigour and determination; The National 
. 'Policy on Education-1986 has. al~eady emphasized the need' to 

introduce dis.:ipline into the system.. PursU9.nt to tbeprovisions of 
'the"National'Policy on Education and its Programme of Action. vari-
. ous measures have bee!). initiated to improve the system. These 

. include: 

,(i) '1'eu:cher Accountability 

A proforma for performance appraisal of teDchers has, been 
... finalised and circulated to all the universtties/colleps for 

. adoption in November, 1988. 

(ii) Improvement of salar~ scaleB of teachers 

The scheme of revision or pay scales w, e, f. 1-1.,1986 has been 
communicated to all the States v;de Government of India', 
letter dated 22-7-1988 for implementation, 

.(iii) Con'ttnuing edu.cation progra:mmes for teachers 

UGC have identified 48 universities to. set up Academic Stalt 
Colleges, 44 su':.'h Colleges have become operational and 
about 6,000 teachers have since been provided, orientation. • The Commission also proposes to conduct refresher courts 
for in-service teachers. 

(i~) Academ;c Calendars in universities 

. A Scheme of implementation and regular monitoring of lea-
dmiecalendars has been finalised whichemphulze. the 
observance of 180 teaching days and mOnitoring at Unlver-

. sity, State and National,LeYe]. 

(v) Improvement of infrlJltnLcture" 

Special -assistance was provided to the universities/colleles for 
removal of obsolescence and consolidation of equipment. , 

(vi~ ~ng up of various m.echanism.s 

State Cou~clls of Higher Education will be set up to. provide 
. an effet"tive machin~ry" in pianni.nga,nd ~rdin.tion of 
. higher edti"cati6n" within. . each "State.': :Sueb; ii C6Uric~ has 



16 

be~n set up in Andhra Pradesh and are in the process of 
bemg established in Bihar, Madhya Pradesh and Orrisa. 

The recommendations of the Estimates Committee that there 
should be a system of having con.tinued dialogue with the State Gov-
e~ents/Universitie8/teaehing community is also noted. The Com-
rrusslon recently organised a Conference of Vice-Chancellors at wbich 
various issues relating to hIgher education were discussed. The De-
partment of Education also organises pel"~,dical1y Confcl'enoes. of 
State Education. Secretaries and Directors of Higher Education to 
consider and take decisions on various issues 01 hither edWC8-
tion relating to the State Sector. The University Grants Commission 
has also introduced a mechanism of Expert Committees in the 7th 
Plan. period to visit the universities and make compt'ehensive reV6eW 
of the implementation of various developmental programmes, res-
earch projects, etc. and also to discuss the perspective plans for the 
ensuing plan period. • 

[Ministry of Human Resoulce Development (Department of 
Education) O.M. No. F. lO-26/89-Desk (U) dated 16-3-90] 

Recommendation Serial No. 10 (Para 4.32) 

The Committee have an apprehension that the preeent pmw-
sions in the UGC Act may not be sufficient to provide an effective 
'uis for the UGC to interact succesrlully with the State Govern-

ments, universities etc. for improving upon the functioning of the 
universities in general and of standard, of teaching, in particular. 
The present provisions have to be viewed in the context of success-
ful implementation of the National Policy on Education at the same 
time ensuring that any attempt to make the proviiioDS of the UGC 
Act more stringent does not become counter productive. The UGC 
saould take "pinion of the Ministry of Law and eminent education-

. iats ia the country to find· out what lacuna exist· in the present 
law 8f.Id what remedial measures are required in the matter. This 
subject can also be broached at /Jne of the confernces 6f the Vice-
Chancellors with a view to improving the functioning of the UGC. 

Reply of Government n 

The recommendation of the Estimates Committee is accepted. 
'the University Grants eon:mission has requested Vice-Chancellors 
of all universities and expert members of all the Subject-Panels to 

.. ~iv.e .their views/suggestions on the lacunae if arfy i~ the existing 
,_UGC Act and what remedial measures are required In the matter. 
/'t1ts t1aair vieW1l have Men received, the specific provilions in the 
UGC. 
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Act which need to be strengthened/ introduced would be further 
examined in consultation with the Ministry of Law. 

"[Ministry of Human Resource Development (Department of 
Education) O.M. No. F .10-26/89-Desk (U) dated 16-3-90] 

Recommendation Serial No. 11 (Pan 4.34A) 
The Committee note with dismay that barring formulation and 

circulation of regulations on maintaining minimum standards of 
instruction for the grant of first degree through formal education 
in various subjects nothing concrete is being done tow.ards the 
actual implementation of the above regulatioN. While the Com-
mittee appreciate the limitations of UGC in enS'Ul'ing the mainten-
ance of minimum standards 'Of instruction in the country in the 
existing set up. they would like the Ministry to examine the mat-

• ter in depth and to take etfective remedial measures after critically 
arial~sing the va-rious pros and cons concerning the issue. It is 
imperative that students coming out of universities must have cer-
tain standards which shauld dse with time 80 that there is real 
development of human resources with appropriate levels of pro-
fe88ional training, skills and specia1isations or general educational 
attainment. The Committee would like to be apprised of further 
developments in this regard. 

Reply of Government 
The recommendation of the Estimates Committee is noted. The 

University Grants Commission has since constituted a Group of 
Vice-Chancellors to examine the implementation of the regulation 
on minimum standards of instruction by the universities and col-
leges and to suggest remedial measures for more effective imple-
mentation. 

The UGC has since its inception initiated a series of measures to 
enauI"e that a minimum standard is maintained by all universities 
in the country. ;rhese include the following: 

(i) He-designing and re-structuring of courses at the under-
graduate level so as to make them more relevant to the 
needs of employment. 

(ii) Programmes to improve the quality of teacmng and 
resear~h in Humanities. Social Sciences, Scienees, Engi-
neering & Technology. About 290 Departments are beinc 
assisted under various schemei such as CeIltres of Ad-

vanced Study. Departments of Special Assistance and 
DepartmfPltal Research Support. 

(iii) Assistance - is being provided_ to about. 98 _Departments 
under _ the programmes Qf strengthening the infrastructure 



18 

in selected Departments in Science & Technology. 
(iv) Selected Universities and colleges are also provided sup-

port under programmes like College Science Improve-
ment Programme (COSIP) and College HUmanities and 
SocIal Science improvement Programme (COHSSIP) 
etc. 

(v) The UGC has established common facilities such as the 
Nuclear Science Centre at JNU and the Inter-University 
Centre in Astronomy and Astra-Physics at Pune. These 
facilities can be used by a number of universities. 

(vi) The UGC has, from time to time, been revising the pay 
scales of teachers so as to attract and retain talented. 
persons in the teaching profession. Recently, the pay 
scales of teachers in umversities and colleges were reviled 
w.e.f. 1-1-1986. Provision was also made for adequate 
avenues for career and professional development and con-
tinuing educ-ation programm~s for teachers. 

[Ministry of Human ResoulICe Development (Department of 
Education) O. M. No. F .10-26/89-Desk (U) dated 16-3-90] 

Recommendat!on 81. No. 14 (Para 4.62) 

The Committee note that the agencies involved in the establish-
ment of new colleges are the State Governments, the universities and 
in some cases private managements. In any case no college can be 
established unless a university decides to grant affiliation to it. The 
power of granting affiliation vests with-the universities, but in some 
cases the final decision to grant affiliation also vests with the State 
Government. The Committee understand that in the cirC'Umstances. 
the U. G . C. can hardly play any effective role to regulate the esta-
blishment of colleges. It can only suggest guiaelines indicating the 
terms and conditions which should be fulfilled before granting affi-
liation to a college. In development of higher education in India 
quantity has to be matched with quality and every care needs to be 
taken to ensure that there is 'aceeptable balance between the two de-
mands. The Committee would like the Ministry IUGC to impreu 
upon the State Governments and the universities to ensure that the 
affiliation is not granted to any college unless it has btisfted all the 
criteria laid down for the_ purpose. 

Reply of Government 

'!be recommendation of the Estimates Comtftittee is accepted. 
The\1l1iversities/State Governments have been again informed that 
the afftliation should not be ft'anted to any colle,. unl.. it h .. 

• 
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atistied all the criteria laid down for the purpose. Mortl would 
be continued in this direction. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. F.I0-26/89-Desk(U) dated 1~90] 

Recommendation Serial No. 15 (Para 4.89) 
The Committee consider that holding of regular conferences of 

the Vice-Chancellors can be used as a major instrument by the 
UGC to pursue its goal through consultations. advice and persua-
sion. The CXlmmittee, however. 'are unhappy to be informed that 
such conferences have not been held regularly over the past few 
years as the number of universities has increased from 69 to 157 

• and the logistics involved in holding of conferences inV'Olving such 
lar~ scale participation are too elaborate to institutionalise their 
holding at short intervals. The Committee strongly feel that im-
mediately after the adoption 9f the National Po1i~y on Education in 
1986. a conference of Vice-Chancellors should have been convened 
for discussing ways and means fQr implementing the policy. The 
Committee would like the Ministry IUGC to hold such conferences 
regularly so that the new challenges thrown by the National Policy 
on Education could be met effectively. 

Reply of Government 
The recommendation of the Estimates Committee is accepted. 

A conference of the Vice-Chancellors was held in October, 1989 and 
such conferences will be organised periodically in future by the 
Commission. 
[Ministry of Human Resource Development (Department of 
Education) O.M. No. F. No. 26/89-Desk (U) dated 16-8-90] 

Recommendation Serial No. 16 (Para 4.79) 

The Committee note that in recent years efforts have been made 
p 

by the UGC to regulate the growth of higher education as well as 
the establishment of new universities and colleges with a view to 
ensuring that higher education .!n'ows in response to the genuine 
needs of the society for trained manpower with appropriate levels 
of prefessional training. skills and specialisations or general educa-
tional attainme~ts. They, however. feel unhappy to be informed 
that the existing system of manpower planning is not very satisfac-
tory. The Committee are alarmed to kttow that at the end of 1987 
almost 20 per cent of 1.67.35.362 educated unemployed were gradua-
tes and post-grad'llates. The Committee are of the c:>nsidered 
opinion that in professional and technical ed~ation spheres. it is 
most desirable to correlate higher education with manpower needs. 
There should be an Inter-action between the· Industry and the uni-
versities and a programme may be drawn for making Vocation~l 
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Education really attractive. . In the opinion of the Committee, the 
UGC can play a dominating role in achieving this objective. How-
-ever, in ~e case of Social Sciences, it may not always be possible 
to do s\). The Committee would like the MinistrylUGC to clearly 
demarcate the areas where such a 'CorJ!'&Iation is feasible and take 
immediate steps to do the needful. In this connection. the All 
India Council of Technical Education can also play a vital role. 
The cooperation of other agencies, Ministries and Planning Com-
mission can also be sought in this regard to aDhieve the desired 
objectives. 

Reply of Government 
The recommendation of the Estimates Committee has been noted. 

The National Policy on Education, 1986 envisages that that re-
organisation of technical and management education should take 
ioto 'account the anticipated scenario by the turn of the century. 
with specific reference to the likely ~hanges in the economy, social 
environment. production and management processes, etc. The AlI-
India Council for Technical Educ~tion (AICTE) has formulated cer-
tain guidelines for setting up of new institutions/programmes in 
the technical educltion. These guidelines inter-alia provide that 
new courses/programmes should be started on the basis of assessed 
technical manpower needs and should be as far as possible in emer-
ging areas or where employment potenti'al is dearly foreseen. 

A scheme of National Technical Man-power Information System 
(NTMIS) was instituted in ]983-84 wjth the objectivp. of providing 
up-to-date and meaningful manpower projections on a continuing 
basis so that the areas of growth in en'gineering ana techn.ologyean 
be planned on a systematic basis. The Programme of Action for 
implementation of the Policy envisages that th;s sYl!ltel'l1 will be ex-
peditiously strengthened. • 

The National Policy on Education-1986 also enVlsa~es that the 
introciuctionof systematic. well planned and rigorously implement-
ed.proj:(rammes of vocational edJlcation is crucial iJ'l. thp. proposed edu-
cational reorganisation, The Poli-cy visualises that 25 per ('ent of 
higher secondary students would be covered by vacatic1"'al courses 'by 
1995 and that steps would be taken to see that a substantial majo-
rity of the products of vocational courses are employed or become 
~lf-employed. In pursuan~ of these objectives, efforts ha,ve been 
made to establish linalZes with the employment sector. The Central 
Board of Secondary Education is collaborating 'With the ,General 
Insurance Corporation for introdUcing vocational cOurse;; on insurace 
in 19 schools. This shceme ensures employment to students passing 
out of ibis course if they have secured at least SOper cent ~arks, 
Collabot'at ion efforts afe also under consideration with the Llfe In-

• 



surance Corporation,. the Miaistry of Health (for health related ~oca
tional courses), Ministry of Railways (for vocational courses for rail-
waycommercialstdf) , etc. 

As far as the higher ·education sector is concerned, the Govern-
ment agree8 with the Estimates Committee that in the case of 
Social Sciences, it may not always be possible to work out a .CG-

relation between higher education and manpower needs. In the areas 
of Humanities and Soeial Sciences particularly, the need for bilher 
education is dominated by the social demand apart from its em. 
ployment possibilities. However. the Commission has initiated I 

scheme of re·structuring of courses so as to make the lIndergraduate 
courses relevant to the local needs and increase the hocizon of em-
ployability. Under this scheme, an application-oriented component 
has been provided keeping in view the local and regional r.ceds aDd 
indumries in the area. Under this scheme, it is left to the univ.st. 
ties/colleges to select the applied subjects so t.hat the <lon.tent .Qf 
courses could be carefully worked out by the institutions concerned 
with the help of available experthe and the Industries in that area. 
Such courses have been implemented by a few unhrcrsities/colleges. 
The Commission has also tried to en-;ure that the fa('iUties for higher 
education, particularly in specialised fields such as Rio-TechllOlogy. 
Computer Sciences, Electronics, etc. keep pace with the manpower 
requirements. The UGC is collaborating with variou;; agencies in-
cluding Department of Electronie&, Department of Bio-Technology, 
DepartmeAt of Science & Technology, etc. to plan higher education 
programmes in these areas. The Commission has alsn taken steps to 
encourage industry-institute interaction. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. F. No. 10-26/89-Desk (U) dated 16-8-90] 

Re~OIIlmMUIation Serial No. 21 (P .... 4.198) 

~ Committee consilrer that the recommendation of the Review 
Committee on Central Universities will have far rearhing effects on 
the working of the Central Universities. They are. however. dis-
mayed to note that due attention has not been paid .by U .G.C. to 
implement thes~ recommendations. Here circulation of recommen-
dation of the Report would not yield the desired result;;. The Com-
mittee exhort the Ministry fU . G . C . to frame clear-cut guidelines 
based on the recommendations of the Review Commit tee and ensure 
their strict complknce by all the Central Universities. 

Reply of GovemmeDt 

The report of the Central Universities Review Committee. ap-
pointed by the University Grants Commission, wu forwarded to the 



Go~ent some time during the end of 1983 for consideratio~. An 
Empowered Committee was appointed by the Government to cO~8i
der the recommendations contained in the report of the Review Com., 
mittee. While the work of this Committee was in progress. the 
Government initiated a major review of the National Polk:y on Edu-
cation in 1985. As the report of the Review Committee dealt with 
leVeral major issues concerning Higher Education Policy. standards 
of teaching and research, management of universities. etc., the l'e-· 
commendations of this Committee provided valu~ble inputs at the 
time of formulating of the National Policy on Education, The Gov-
ernment. therefore. did not separately i~dicate its decisions on,·the 
recommendations of the Review Committee in v]ew of the above-
factors. The National Po1icy on Education was finalis~d in May, 1986, 
and a detailed Programme of A-ction for implementation of the policy 
was also finalised subsequently, A'f> the recommendation:; contained 
in the report of the Review Committee o.re reflected in. the provisions 
contained in the National Policy on :education, 1986 and its Pro-
gramme of Action, it was not feIt necessary to separately indicate ,.. 
the decisions on the Review Committee. 

The Commission has circulated the report to all the Central Uni-
versities, State Universities, Chancellors of all the Universities, and, 
all State Governments and requested them to take appropriate action, 

Some of the specifi-c recommendatioT'.<; in the Review Committee 
Report on which action has been taken are indicated below: 

. ' ' 

(1) The UGC has set up a National Education Testing Division 
to conduct all-India Tests for selection. of candidate~ for 
the award of Junior Research Fellowships, 

(ii) The UGC has created a separate Bureau in the office ,.,f the 
Commission to deal with Plan and non-Plan grants to 
Central Universities, A separate.. sub-plan was prepared 
for Central Universities in the VII Plan period. 

(iii) Th.e Aligarh .& Ba")aras Universities have sWitched ',over 
to 10+2+3 pattern. 

• 
(tv) The scheme of utilizing provident fund investment:; 

'Construction of s~aff quarters has been implemented 
CentralUnlversities. 

for 
in 

(v) 
• The regulations for minimum sta~dards for the award of 

the first degree. minimum workins days, etc, have been 
notified . 

• 
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(vi) Admissions in Banaras Hindu University, Jawaharlal 
Nehru University and Hyderabad University are heinl 
made on the basis of all-India entrance test. In the 
case of Aligarh Muslim University and Delhi University 
also admi~!ljons to professional courses are being made 
through entrance tests· 

(vii) A Committee under the Chairmanship of Professor 
Moonis Raza, Vit'eLChancellor, Delhi University is pre-
sently examining the feasibility of conductIng comman 
tests for admission to various courses in all the Central 
Universities. 

• (viii) Details for holding a qualifying test for appointment Clf 
lecturers in the Universities and colleges have been 
finalised and the In#tter is being discussed rurther wfth 
the State Governments for implem.ent~tion . 

(ix) 
• The Commission has circulated guidelines regarding C()II8Io 

titution of Plannin~ and Monitoring Boarda to all Univer-
sities. In the cas~ of new Central Univel'lities, (P'andl-
cherry Universit.y) this has heen provided 1n the Act.. 

The Cent.ral Universities Review Committee had made a number 
of recommendatioll'S concerning the management of Universities. 
These include the compositiop of various University bodies, their 
roles, responsibilities, accOlIDtability, powers and functions, etc. and 
the method of appointment of key functionaries like Vice-Chancel-
lers, Pro-Vice-Chancellors, Deans, Registrars, etc. During the 
discussions preceding the finalisation of the National Policy on 
rducation, divergent views were expressed on some of the major 
recommendation&' on management made by the Review Committee. 
The National Policy on Education and the Programme of Action, 
therefore, recognize the need for cq.mprehensive review of the 
management structures obtaining in the Universities. The Pro-
gramme of Action in respe('t of consolidation and expanstoa states 
that:. . 

"It is proposed to review the management pattern. incluc!lng 
structure, roles and respoDBibilities of various Univer.nty 
bodies in jhe light of the new demands on the Uidversity 
system. The UGC will take steps to promote the evolution 
of new, efficient and more effective management systema 
and organise wide discussions on them so that they may 
become the basis of new legislations." 

• 
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In ~ursuance (If this, the UGC has set up an Expert group to 
review the management structures. 

The Review Committee had recommended a code of conduct and 
dIscipline for teachers. The recommendation was alsv discussed in 
the context of the r..Htional Policy. The Policy envisages. that 
national level associat.irms of teachers could prepare a code of pro-
fessional ethics for teachers and see to its observance. While revis-
ing the pay scales of teachers, it has been suggested that teachers' 
orgcalisations sho.uld prepare such a code of ethics in consultation 
,with the UGC. Thi~ has now been prepared and circulated to the 
universities. 

The Review Committee had made recommendation'S on strength, • 
en.ing the corporate life (In the campuses of Universities. A spedne 
recommendation made in this context is the provision of infrastruc-
ture for sports and games. The UG~ in consultation with the Deptt. 
of Youth Affairs and Sports has developed the gUidelines for strength-
ening the sports and games inlrastructure in the Universities and 
colleges and to provide financial assistance during the Seventh Plan 
for providing these iacil:i.ties. 
[Ministry of Human Resource Development (Department of 

Education) O.M. No. F. No. 10-26/89-Desk (U) dated 16-3-90] 
Reeommendation Serial No. 22 (Para 4.109) 

The Committee consider it essential that at least within the 
Central Universities the UGC shoufd achieve a minimum level of 
standards and coordinntilm. They would, therefore. like the 
Ministry/UGC to initiate lhe review of the standards of teaching. 
examination and research obtaining in Central Univ.ersiUes as a]50 
to make a study of inter se variations therein and take necessary 
correcti~ measures. 

Reply of Govemment 

The University Grnts Commission has decided to undertake a 
comprehensive review of the functioning of each Centrnl University 
'3t intervals of five years, A review of the func).ioning or the Uni-
versity of Hyderabad wus completed in 1987. A review of the 
working of the NEHU ~s nearing completion. 
[Ministry of Human Resource Development (Department of 

Educatton)O.M. No. F. No. lO-26/89-Desk (U) dated 16-3-90] 

Beeommeadation Serial NG; 23 (Par .. 5.12) 

The Committee agree wIth the contention of the Ministry that the 
Plan ()utlay provided for E'ducation has a1ways been mur.h less than 
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the requirements. The C')mmittee note with dismay that p}all 
allocations for education have come down to 3.5 per cent in the 
Sf'venth Plan as against 7;2 per cent in the first Plan. The effective-
ness of education system is primarily dependent on the availability 
of &d~uate finances to meet the costs of the provisions for the deve-
lopment of' higher t:du~'ation in the country. The CommJttee consi-
der education liS a pivot around which the socia-economic progress 
of the whole nation revolves, and therefore, attach 'great importance 
to the rapid spread of' education in the country. The Committee 
realise that' the financial constraint is not singular to education 
alone, but is a feature common to all fields of national endeavour. 
However, they feel that education has to be treated on a different 
foolCng in IlS much as I:!du('ation alone has a direct bearing on the 
advancement of the people of the country, and 'exercises a dominat .. 
ing mftuence on the SOCiO-l'!collomic and cultural developmnt of the 
country. Viewed:n this coRA;ext, the Committee consider it unfbr .. 
tunate that during the Sixth Plan~ as against an outlay of Rs. 638.20 
cJ'ores propl)secl by UGC only a sum of Rs. 280 erorH was allot.ted. 
The plan outlays for o~h(:r sectors of education were also Slashed 
drastically by the Planning Commission. The position, however, has 
improved to some e::-:tent during the' Seventh Plan. The provision 
of funds for UGC for the first four' years of the Seventh Plan has 
already touched the figul'e of about :as. 427 crores as against an 
outlay of Rs. 370 crores provided for the entire Prriod of Seventh 
Plan. The)' are, r.owewr, uphappy to be informed that once the 
func's are' released to the UGC, the Ministry does not play an!, role 
in the earmarking of funds for various schemes and it is leftt.o the 
UGC to do the needful. The Committee would like the Ministry to 
play a positive role in this behalf, sO as to ensure that funds, whicl~ 
8re already meagre, are properly earmarked. The Ministry shott1d 
also keep a clas~ watch on the utilisation of fund. by the UGC, so 
that corrective measures, if any. could be taken ab iftitio in CUe the 
:mp~ementatjon. of any sC'heme goes ytray. The Miniat.ry must also 
play a nominating role in providing direction and the tone of de\re-
I<:pment e"f higher education by making adequate inV8:<1thlents in 
this area· c..f imP'lrtance which has a vital bearing on the 8(1{'io. 
economic ,Ievelopment c{ the country. 

Reply of GovernmT,nt 

The question of tStepping up the resources for· education has been 
discussed at length during the fonnulation of the National Policy »n 
Education, 1986 and it is envisaged that the outlay for educaUon 
f'N'm the 8te. Plan will uniformly exaeed 6 per cent af the· National 
income. The present Goverrunent has also expressed its commitment 

• 
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to achieve this objective by t.he end of the 8th Plan. The Workin. 
Group on Higher Education for the 8th Plan has also proposed an 
outlay of Rs. 3735.00 crores for the higher education sector against 
the Plan aUocation of Rs. 1013.00 crores duing the 7th Plan. 

The overall allocaion of resources for the various schemes/ 
programmes of the Commission are considered by the Department 
of Educat.jon while formulating proposals for a Five Year Plan. The 
allocations proposed for various schemes/programmE's fOr each 
Annual PIau are abo gon£; into by the Department. However, the 
release of grants is done on the basis of guidelines/normr./financial 
pattern for various schemes as approved by the Commission. The 
utilisation of funds for the various schemes during the finlancial year 
is also reported at each meeting of the Commission. The Education 
Secretary and the Finance Secretary are also Member~ of the 
Commission. • £Ministry of Human Resource Development (Department of Educa-

tion) O.M. No. F.lO-26/89-Desk (11) dated 16.3.90] 
Reeommendation Serial No. Z5 (ParR 5.36) 

The Committee feel that the Visiting Committee can play '8 vital 
role in assessing the performance of the universities during the pre-
vious plan period and by providing general direction and perspec-
tive for future development. Their fierds o'f activities include an 
in-deptli study o.f (i) the role played by the university developing 
programmes of higher education; (ii) l'elevance of the programmes; 
(ill) inter-action with the society and other universities and institu-
tions in the region; and (iv) impact on national development. The 
Committee are, however, constrained to observe that the Visiting 
Committees were constituted very late for formulation of proposals 
for the Sixth Plan and for the Seventh Plan VisUing Committees 
have not been constitued at all. The Committee do not feel convinced 
by the reasons advanced by the Ministry /UGC for this unsatisfactory 
state o'f aft'airs. The Commi~tee need hardly point out that the 
non-constitution of the Visiting Committees for the Seventh Plan 
has deprived the UGC from taking stock of the performance of the 
universities in the Sixth Plan, which is so essential· for chalking out 
future strategy. It is also unfortunate that the recommendations of 
the Public Accounts Committee contained in their 73rd Report (Sixth 
Lok Sabha ) on the subject have been totally ignored. The above 
situation leads the Committee to the inevitable ~onc1usion that plan 
proposals for the Seventh Plan have been finalised for most of the 
universities in a slip-shod manner, as is evident 'from the fact that 
in respect of 24 universities, plan programmes were finalised by the 
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aGe without any representative of State Govt. concerned, and in 
t.ne case of four universities, Without even a representative from the 
respective university. 'fhe Committee can well unagine how far 
the universities and the State Governments would feel committed. 
to the programme of the UGC which were approved without even 
consulting them. l'he Committee, therefore, streSi that the viaiting 
committees must be appointed well before the start of a plan, so that 
they could play their role etfectively and meaninifully. 

Reply of GOV8l'D11leDt 

The proposals of the universities for development grants during 
the 7th Plan were fin:alised in conaultation with the representatiV811 
of the respective State Governments. The proposals of four Un!-
veyities were finalised at a later staie alongwith the representatiV81 
of the State Government who could not come earlier. Subsequently, 
the UGC appointed Expert COmmlttees to visit the universities and 
review the implementation ot the programmes approved in the 'N1 
Plan. The Committees have also been asked to discuss the perapec-• tive plans of the universities for the ensuing Plan period. 88 uni-
versities have so far been visited and the visits of the remaining 
universities are likely to be completed shortly. 

The guidelines for the universities to prepare proposals for the 
&th Five Year Plan are to be finalised shortly by 'the UGC. Normal.-
ly, Visiting Committees may not visit the universities for the purpose 
of assessment of the needs for the ensuing Plan as it will delay the 
finalisation of the proposals .• The Commission, therefore, proposed 
to discuss and finalise the proposals of the respective universities dur-
ing 1990-91 at the Commission's Office at Delhi. The representatives 
of the respective State Governments would also be associated with 
these discussions. Expert Committees will, however, visit the uni-
versities later fQr reviewing the implementation ,of the various pro-
grammes and schemes during the 8th Plan period. 

[Ministry of Human Resource Development (Department of 
Education) O. M. No. F. 11>-26/89-Desk (U) dated 1&-3-90] 

Reeommendation Serial No. Z6 (Para 5.42--&5) .. 
The Committee do not subscribe to the view that physical targets 

cannot be determined because of existel!Ce at sevt!ral variableJ. 
They need hardly point out that fixation of both financial and phy-
aical targets is inh.-ent in the planning process. The Committee can-
not comprehend why the UGC should find it diftlcult to fi:t physical 
targets and monitor the progress closely for acbieving the 
lame, when the same is being done by all Governmental and 
other agencies. If planning is expected to achieve certain goala, it 

• 
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is 'Obvious that the goals must first be identified and laid down, other-
wise planning has hardly 'any meaning. The Committee expect the 
Ministry to ensure that UGC follows the well thought of and laid 
flown planning procedures scrupulously. 

Reply of 'Government 
The recommendation df'the Estimates Committee is noted. Dur-

ing ·th~ -8th Plan period, necessary phySical and financiaItargets will 
be worked out wherever possible and will be monitored periodically 
as recommended by the Estimates Committee . 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. F.10-26/89-Desk(U) dated 16-3-90] 

ReCimml8htlation Serial No. 27 (Para 5.55-56) 

The Committee are not convinced with the reasons advanced-by 
the Ministry IUGC for very huge disparities in the allocation of funds 
ootw.een the Central Universities and bther universities on the one 
h9ndan.d between colleges in Delhi and C'olleges outside Delhi on 
the other. It is dis-quietening tcf note that inter-State disparities 
in this reg~rd have been widening. It is amazing to find that as 
against a total allocat!on of about Rs. 100 crores to as many State 
universities in the Seventh Plan, eight Central Universities and 
c'olleges in Delhi have been allocated as much as Rs. 90 crores. On 
an average this allocation works out to about Rs. 11.251 erores per 
C<'>ritral University against Rs. 1 croreper State University. In 
this conte"t. 'the Committee agree with the observations of both the 
'R.eviewCommittee and Public Aecount~ Committee that the disburse-
ment of 'grants between Central and State Un.tversitiesas also between 
colleges in Belhi and outside Delhi should be on Q more equitable 
'and realistic basis. No doubt, the quantum of grants being given 
to the Central Universities and colleges in. Delhi has to be larger as 
com'Pared to the grants given to the State Universi~esand Colleges 
outside Delhi since 'former are the direct responsibility of the UGC, 
nevertheless the gap therein should be the minimum possible. There 
should be a uniform and consiStent approach towards' the States in 
financing the system of higher education. The Committee would 
like the Ministry-lUGe to consider the appointment of an expert 
group to go into this matter as also other related financial matters 
for suggesting necessary cgrrective measures as the development of 
higber education in various States should be more or less uniform. 

Reply &f Govemmellt 
The recommendation of the Estimates Committee is accepte~. 

The UGC has cOl"stituted a Committee to examine the existing sys-
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tem of budgetillg as also other related financial.matters as well as 
'0 suggest corrective measures to maintain uniformity in develop-
mentof higher education,in . all the States. 

[Ministry of Human Resource Development (Department of 
Education) O;M. No. F.10-26189-Desk(U) dated 16-3.90] 

Recommendation Serial No. 28 (P..-a 5.00) 

Tne Committee note that the extent of availability of funds for a 
financial year will be known to the UGC roughly by the previous 
January. Insueh circumstances, the Committee are unable to under-
stand why UGC is not in a position to prepare budget estimates with 
reference to the available allocation and get it approved by the Mem-
bers of the Commission before March, and to have a review of the 
bu!lget estimates, sometime by the end of November or December, 80 
as to regulate the future programme in the context of the availability 
of funds and progress of va,ious schemes. From an analysis of the 
budgets approved by the UGC, reallocations made as per approved 
out-lays and the actuals for the 3 years, 1982-83, 1.83-84· and 1984-85, 
the Committee cannot but help conclude that even the revision of the 
budget with reference to the funds made available by Ministry has 
absolutely no bearing on the actuals. The Committee note in this 
connection that notwithstanding overall dedudion in aUoce.tion of 
grants for the three years from Rs. 265 crores toRs. 186 crores, the 
provision initially made for special schemes for. Central Universities, 
which was Rs. 12.6 crores, was raised to Rs. 19.10 crores and the 
actuals were only Rs. 7. 72.crores. Similarly, under the university 
development the allocation was brought down from Rs. 100.70 to Rs. 
59 crores, but the actuals were about Rs. 71 crores. For an.y organisa-
tion dealing with substantial funds, the Committee consider the pre-
par~tion of. physical and financial budgets and regulation· of physical 
prQgress and ~pen.diture there against, as absolutely necessary for 
planned development. The Committee, therefore. recommen,d that the 
existing system of budgeting by the UGC needs to be reViewed and 
placed on a sound footing, without v>ss 01 time. This matter may also 
be referred to the expert group, which the- Committee has recommen-
ded in an earlier reeommen1ation for an il'l-depth eXhmination of the 
problem. • 

Reply of Government 
I • 

The matter has been referred for consideration to the :Commlttee 
, ' . of . the (I"e(:Ommendations of which has been &ppomted In pursuance . 

the Estimates ,Cammittee in para 5.55. . . 
{Mini&tr.y of Human Resource Development (Department of Educa~ 

- tlon) 0, 'M, No. F,10~26/89-DesK {U) -dated lQ.3. 90 

• 
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Beeommendation Serial No. Z9 (Para 5.S!) 

The Committee. are highly perturbed to note that the position. in 
regard to outstanding utilisation certificates has c01l6iderably deterio-
rated over the years and as at the end of January, 1988 utilisation 
certificates were yet to be issued for 109963 items involving a sum of 
Rs. 319·74 crores under Plan and for another 11583 items involving a 
sum of Rs. 188.59 crores under Non-Plan. The Committee note in this 
connection t~t according to PAC's 73rd Report (6th Lok Sabba) 
(1977-78) the number of outstanding items of Utilisation Certificates 
at that time were only 49964 whereas over a period of 10 years the 
number of items has more than doubled. The number of items per-
taining to the period upto 1962-63 were 866 as on 1.4.1977 and after 
another 10 years only 203 items had been cleared still leaving Q68 
items. On the other hand, during the visits of the Committee to 
some of the universities the Committee were informed that the uni-
verslties have already furnished utilisatIon certificates for practically 
all items. In the circumstances, tpe Committee feel that there is 
a serious gap of communication between UGC and grant receipients 
as, also lacunae in the functioning in the UGC's office, as the moni-
toring of the progress of utilisation is apparently not being f'tteooed 
to adequately. The Committee note in this connection that the relax-
ed prC''!edure agreed to in 1971 was for issue of utilisation certificates 
without waiting for audit certificates but based on Statement of Ac-
counts rendered by the grant receiving institutions whereas the lar'ge 
outstanding is reported to be due to non-receipt of audited accounts. 
The Committee feel that this matter may also be examined in depth 
by the proposed Expert Group. In this connection, the Com~ittee 
need hardly point out that financial disdpline should be the baSIS for 
release of grants and hence consider it necessary for the UGC 
to with-hold from future grants for whatever purpose they are 
paid, the amount not actually spent or amounts sperPt irregularly. 

Reply of Government .. 
The recommendation of the Estimates Committee is accepted. The 

UGC has sinCe constituted a Committee to examine the issue of out-
standing Utilisation Certificates and financial discipline in the univer-
sities r 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. F. 1()"26/89-Desk (}J) dated 16-8-90] 

Beeommeudatlon Serial No. 30 (Para 5.N) 

The Committee are of the view that the Monitoring and Evalua-
tion Call Nt up by the U.G.C. has not been able to deliver the goods. 
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It is disquietenlng to note that hardly any intensive and extensive eva-
luation and mOnitoring of the schemes being implemented by all the 
Central Universities and colleges in Delhi have been done so far. The 
position of State Universities is also far from satisfactory. The Com-
mittee find it rather amusing to be informed that monitoring and eva-
luation of State universities is the responsibility of the Visiting Com-
mittees which, according to information furnished by the Ministry / 
UGC, were not appointed at all for the formulation of proposals for 
the Seventh Plan. It is needless to stress that unless effective moni-
toring and evaluation of all the schemes being implemented by the 
various universities is done on a continuous basis, the implementation 
of the schemes is likely to go away. The Committee, therefore re-
commend that the Monitoring and Evaluation Cell set up by the UGC 
shotlld be strengthened adequately so as to enable it to etlectively 
monitor and evaluate the scheme in right perspective. As a first se-
quel to this, the progress repo;ts being received from the various uni-
versities should be critically analysed immediately on l'eceipt and 
lacunae, if any, found in the impl8l1lentation of the schemes identified 
and conveyed to the universities concerned well in time, so that they 
are able to put the implementation of the schemes on a proper fOGting. 

Reply of Government 

A system of monitoring and evaluation is in-built into most of 
the schemes and programmes implemented by the UGC. The pro-
gress of implementation and information on the programmes of the 
Commission are also regularry placed before the Commission at its 
meetings held every month. However, in addition, steps have also 
been taken to develop a system of continuous monitoring and evalu-
ation. 

[Ministl'3l of Human Resource Development (Department of 
Education) O.M. No. F. 10-26/89-Desk (U) dated 16-8-90] 

Recommendation Serial No. 32 (Para 8.26) 

The Commiitee are of the opinion that the concept ot participa-
~ 

tory management should bE' advantageously utilised in the scheme 
of autonomous ('olleges. Management ,tructure ot such cOlleges 
should be based on active and effective participation of students, 
teachers, universitJ.es, State Governments and the University 
Grants Commission. They deprecate that the matter has not been 
given the attention it. deserved. The Committee would like UGC 
to thoroughly review the scheme of participatory managment from 
Constitutional and legal angles. They also cOlllider it imperative 
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that the interests of minority educational inatitutions are safe-
guarded as provided in the Constitution. while working out the 
details of such ~chemes. 

Reply of Government 

The management structure proposed in the guidelines for the 
schemt' of autonomous colleges is not designed as a rigld and un-
altrable model. The intention was to provide a structure that is 
representative as well as participatory, and at the same time, meet1i 
the deJaands of account.ability. It has been clarified to the State 
Governments and Universities that within the broad framework of 
autonomy and accountability, they could alter the management. 
structure in consultation with the Commission, taking into accQunt 
the special chnrdcteristics of individual institutions. including 
their minority character. It has been clearly stated in the UGC 
guidelines that. these guidelines are suggestive; and the universities 
and autonomous colleges could adopt alternative strategies with a 
view to achieving the objectives tf autonomy. 

[Ministry of Human Resource .Development (Department of 
Education) O.M. No. F. 10-26/89-Desk (U) dated 16-8-90] 

Recommendation Serial No. 33 (Para 6.33) 

The Committee fear that keeping in view the overall resource 
position, it. may not be possible for the UGC in the near future 
to meet the financial requirements of. all the universities ane col-
leges. While they would like the Ministry to play a dominating 
role in providing directions and setting the tone of .development of 
'higher education by making substantial investments, they also fet!l 
that ~he inter-university collaboration for sharing o.f sophisticated 
instrumentation setting up of library net workserlice and institu-
tions .under Section 12 (ccc) of the UGe Act is imperative for the 
improvement in the standards of education. The Committee desire 
that Ministry lUGe should dr\w up an action plan. for increasing 
inter-university collaboration taking into account thE: needs 
especially of the underdeveloped universities so that there is optl-

. mum utilisation of meagre resources available in the country. 

~ply of Government 

The recomlrtendation of the Estimates Co~ittee is. noted. At 
.present two Inter-UniveraityCentres viz., Nuclear Science Centre 
at Dehli and Centre in AwtNnomy and Astrophysics at Pimeha.e 
been. established. An Inter-University Consortium' for' utilisation 
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of the facilities of the Department of Atomic Energy is als/) being 
established at Indore. 

[Ministry of Human Resource Deve!opment (Department of 
Education) a.M. No. F. lO-26/89--Desk (U) dated 16-3-00] 

Recommendation Serial No. 34 (Para 6.37) 

The Committee noLe that a Task Force has alreaqy been ap-
pointed by the UGC to study the state of equipment in the Univer-
sities' utboratol'ies. The Committee expect the Task ~'orce to sub-
mit its report at the earliest so that necessary fOllow-up action 
could be initiated. The Committee a!so hope that it will bepossi-
hIe tor the Ministry IUGC to earmark sufficient funds to the univer-
sities to replac(~ their obsolete equipment . 

• 
Reply of Govemment 

The Task Ft'ree hassinc~ sublJiitlted its report .and the report 
was considered by the Commission at its meeting held on 21st 
January, 1988. It was agreed that assistance will be . provided 'to 
universIttes and ('olleges in this regard. While grants have already 
been allocated to universities for this purpose, the detaib for the 
same for coHeges L:re being worked out. 

lMtnlstry of Human Resource Development (Department of 
Education) a.M. No. F. lO-26!89-Desk (U) dated 16-3.:.901 

Recommenclation Serial No. 35 (Para 6,43) 

The Committee are of tile opinion that the scheme df Research 
Fcllowsnips car. be effectively uti~ised for creating a brain bank 
'for the countl')- aft.er their intellectual and creative faculties are 
properly developed. They note with dismay that a detailed and 
'Systematic study of drop--outs among Research Fellows vtaSnot 
conducted all .n. The UGC had thus aoopted a very casual anii 
non.business like ,approach in implemeting this scheme. The Com-
mittee find it unsavoury to note that incideneeof drQp.lluts was as 
high as 30 to 35 per cent. They vJiew this situation with deep con-
cern as besidi!s causing unproductive expenditure there is also 
abandonment of projects. The Committee would like ,the UCC to 
conduci a syste.m analysis of the malaise and to comicler introduc-
tion of bonds and other appropriate measures 10 that the ,financial 
interests -of the Government are 'proper\y secured and the -incidence 
of drop-outs i"rvgnificantlycutciown. The matter should ,be 
examined in consultation with experts on the subject aRd ,appro-
private remedial measures taken with due promptitude. 
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Reply of Govenunent 

The recommendation has been noted. The UGC has conatituted 
an Expert Committee to study the scheme of research fellowshiplI, 
the incidence of drop-outs and other related matters. 

[Ministry of Human Resource Development (Department of 
Education) C.M. No. F. 10-26/89-Desk (U) dated 16'-3-~O] 

Recommendation Serial No. 36 (PaN 8.50) 

In the context of the present position, the Committee consider 
it nece&sary for the UGC to identify universities where specialised 
eourses can be introduced. They feel that these courses should be 
developed in a few selected Universities instead of extending/ 
creating such courses ina large number of universities. T1iese 
specialised courses should not be offered only to students of a parti-
cular region but preferably an all InQia tlest should be conducted 
for admiSSion to all these courses so that the facility of seeking 
advanced courses is not restricted on regional conlliderations. 

Reply of Government 

The recommendation of the Estimates Committee is accepted. 
The UGC has introduced specialised courses in Bio-Technology, 
Electronics, Computer Applications and Atmospheric Sciences.. 
Thre:! universities have so far been identified to conduct M.Sc. 
Courses in Electronics but a few more are likely to be added 
shortly. Six universities are condueting M.Sc./M.Tech. courses 
in Bio-Technology. Seven universities have been identified. to in-
troduce courses in Atmospheric Sciences. The admissions to Bio-
technology courses are made on the basis of a Joint Entrance Test 
conducted on an All India basis. These efforts will be continued in 
the 8th Plan. • 

[Ministry or Human Resource Development (Department of 
Education) C.M. No. F. lO-26/89-Desk (U) dated 16-30080] • Recommendation Serial No. 37 (Para 6.55) 

The Committee note that the ever-growing incidents of student 
unrest have vitiated the atmosphere in higher education sector. 
An atmosphere of peace aIyi tranquillity which is indeed vital for 
academic pursuits in higher education has been spoiled by undesir-
able activities of few individuals of dubious ch¥8cter. Such in-
dividuals should not be allowed to hold to ransom the career of 
the vast muUitude of students. Disappointingly, the students un-
reet has immensely hampered the normal functionin~ of universl-
tie!!! which often leads to closure of universities, thereby caustnr 

• 
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loa of students academic time. The Committee note with en.may 
that the UGC has not carried out any scientific or systematic Itudy 
to analyse critically this problem which has already assumed mOD-
strous proportion Gnd the situation calls for immediate remedial 
measures. In the opinion of the Committee, the UGC shoUld seri-
ously involve itself into this chronic problem which has vast rami-
ficatIons on the advancement of higher education in the country. It 
may, if necessary, take the assistance of experts in this regard to 
analyse the problem and to take necessary action with due promp-
titude. The Committee are of the view that mere framing of rules 
and regulations by UGC will not suffice. It is also !mperative that 
immediate steps are taken to make enforcement of prescribed rules 
and regulations obligatory on the part of all Universities and Col-
le!es. The 8tudent~ could be actively and constructively involved 
in the management of colleges and universities. Further, as some 
relationship betw~E'n physical education activities and student 
unrest has been indicated, "the Committee urge the UGC to take 
urgent steps in increasing the physical education activities in all 
Umversities and Colleges and monitor the results of these steps. 

Reply of Government 

The Government shares the concern of the Estimates Committee 
regarding the question of student unrest which is a part of the 
complex Bocial Lnd political milieu prevailing in the country. The 
UGC has since l.ppointed an Expert Committee to analyse the prob-
lerr.s and suggest the corrective steps to be taken. Th~ UGC has 
also taken steps to minimise student unrest in the universities and 
colleges by providing facilities for games and sports. hostels and 
reading rooms and participation of students in activities like adult 
educatIon, population education etc. 

The Com~isRion had also appointed a committee to consider 
issues relating to students' indiscipline in Central Universitie~. 
The recommendations of this com.znittee were sent to all the Cen. 
tral Universities for formulating necessary ordinances. A copy is 
given at ANNEXURE-II . 

• [Ministry of Human Resource Development (Department of 
Education) a.M. No. F. 10-26/89-Desk (U) dated 16-8-901 . . 

• 



CHAPTER fil 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENTS 

REPLIES 

Recommend_tion SI. No.4 (Para 3.17) 

It is disquietening to note that the Ministry lUGe has; after ac-
cepting the recommendations of the Sapru Committee (1964) and 
Estimates Committee (1966) pertaining to (i} appointment of ~ce
ChancellofB as Members of the UGC; and (ii) raising the strength 
of the membership of the UGC and appointment of full time Mem-
bers, and afteI1 completing neeessary .action for their implementa. 
tion, retraced their steps and reverted to the old position. The 
Committee do not find any justifictUion and rationale whatsoever for 
such action on the part of the Ministry IUGC. As a matter (If prop-
riety, the Ministry lUGe should have informed the Estimates Com-
mittee about the reasons compelling them to take such an action after 
having accepted their recommendations. 

Reply of Government 

The decision to review the amendn).ents adopted by t.he Parlia-
ment to make provisions in the UGC Act to appoint full.time mem-
bers and to exclude serving Vice-Chan.cellors from being' appointed 
aft members of the Commission was taken by the Government for 
the following reasons: 

(i) appointment of a full-time Vice-Chairman· was considered 
preferable, to the appointment of three full-time members, 
and 

• 
(ii) The Education Commission (1964-66) had recommended 

that the UGC should not be deprived of the services of 
eminent persotrs merely on the ground that they happened 
to be Vice-Chancellors and that exclusion of Vice-Chan-
cellors would u'nduly restrict the field of choi~e from 
amongst academicians. • 

The bill to further amend the UGC Act was adopted by both 
FIouses.of Parliament in May, 1972. Since the amendment had been 

36 ' 
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approved by the Parliament, a separate communication to the Esti-
mates Committee was not considered necessary. However, the view 
of the· Estimates Committee have been noted for future. 
[Ministry of Human Resource Development (Department of Educa-

cation) O.M. No, F, 10-26/89-Desk (U) dated 16.3.90] 

Recommendation Serial No. 5 (Para 3.18) 

So far as the recommendation relating to the l'T'pointment of 
Vice-Chancellors as Members of the UGC is. concern~d. the UGC Act 
was amended in June, 1970 to provide that no servin rt Vice-Chan-
cellor will be eligible for appointment as a member -~f t'1e Com-
mission. Surprisin'gIy, however, in June 1972, i. e. juc;t aftc'- a lapse 
of, two years, the UGC Act was again amended reverting back to the 
original position. The reasons advanced by the UGC for taking 
such an action are totally unconvincing as the factors which led the 
Sapru Committee to make the specific recommendation and the Es-
timates Committee which endorsed the same still hold good viz, 
(i) that it is undesirable to plat:e a person in a position where he 
may have divided loyalties and (ii) that the composition of UGC 
should be such as to give no impression to the public that it is not 
completely independent. The Committee, therefore, cannot but reit-
erate their earlier recammendation and expect the Ministry IUGC 
to initiate necessary action immediately to implement the same un-
der intimation to them. 

Rep~ of Government 

Section 12 of the UGC Act envisages that the Commission shall 
take steps for the promotion and coordination of Un.iversity educa-
tion in consultation with the Universities or other bodies concerned. 
Such consultation involves association of the University community 
with the deliberations and decision-making processes of the Com-
mission on all matters. Further, the composition of the CommiSSion 
as provided in the Act ensures a balanced representation of differ-
ent interests; the Chairman and 'he Vice-Chairman are full-time 
members; two members are representatives of the Central Govern-
ment; and foVr members are tea'Chers, It is only the remalning four 
members who are drawn from different fields like agriculture, com-
merce, forestry or industry, or profess!ons like engineerin~, law or 
medicine and from among Vice-Chancellors aTld eminent educa-
tionists, It is therefore unlikely that in the composition of the UGC, 
the Vi'Ce-Chancellors of Universities will have a prepronderance at 
an.y time, On the other hand, the presence of one or two Vice-
Chancellors on the UGC would brin'g to bear on its deliberations 
not only considerable wisdom .and maturity, but also the ftrsthand 
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experience of the actual functioning of the Universities. While ap. 
pointing members of the UGC, the Government tries to ensure that 
only those persons, who are known for their experience and compet-
ence are appointed. 

The experience of the last three decades of the functioning of the 
Commission shows that participation. of the Vice.Chance11ors in the 
work of the Commission has been very fruitful. 

[Ministry of Human Resource Developme,t (Department of Educa-
tion) O.M. No. F. 10.26/89-Desk (U) dated 16.3.901 

Recommendation Serial No 6 (Para 3 19) 

So far as the recommendation regarding raising the strength of 
the Membership of the UGC and the appoin.tment of full time Mem-
bers is concerned, the Committee note t~at a Bill to amend the UGC 
Act was passed by the Rajya Sabha in August 1968 and by the Lok 
Sabha in May 1970 i.e. after a lap-se of nearly two years. The am-
endment r~ceived the assent of the President in June 1970. Accord-
Ing to the amended provisions, the number of Members was raised 
to 12 and there was a provision that the Central Government might 
also appoint upto three Members on full time basis. Surprisingly 
however, before the amended Act was brought into force, it was re--
commended to the Government that there was no need to have as 
many as three whole time Members and the Act was reamended in 
1972 to provide for 12 Members of whiclt the offices of the Chairman 
and Vice-Chairman alone were on whole time and salaried basis. 
The Committee are not aware of the reasons which prompted the 
Ministry IUGC to retrace their steps, in utter disregard of their ear-
lier recommendations. The Committee are also of the view that this 
step is serious detriment to the smooth functioning of .. the UGC. This 
is also evident from the fact that as at presen.t, there are more than 
150 universities and 6,000 colleges in the country and the UGC, as 
composed at present, has to final~se development programmes of 6 to 
8 universities in a day's time. Due to the severe time constraint in 
the absence of the sufficient number of full time Members, it is 
not clear as to how it is possible to carry-out in-depth studies of the 
development programmes of the universities. The Committee also 
note with dismay that the Members have hardly been attendin,g all 
the sittings of the Commission regularly. They view this unsatisfac-
tory situation with grave concern. There have also been vacancies in 
the UGC for sufficien .. ~y long periods. In view of the fact ~hat the 
Dumber of matters to be considered, even in relation to maJor acade-
mic policies alone, are so large, the Committee fear, that it may not 
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be possible for the Members of the Commission to do reasonable just-
ice to most of the issues. Now that the implementation of the National 
Policy on Education so far as university education is concerned has 
also devolved on the UGC, it is all the more necessary . that the 
UGC should be adequately strengthened to enable it to discharge its 
functions effectively. The Committee, therefore, cannot but reiterate 
their earlier recommendation and expect the Ministry IUGC to initi-
ate necessary action immediately to implement the same. 

Reply of Government 

The UGC (Amendment) Act, 1970 (27 of 1970) inter alia provid-
ed that there shall be three full-time Members in the University 
Grants Commission and that the Members shall elect a Vice-Chair-
mar\ from amongst themselves. However, when. the above mentioned 
provisions were taken up for implementation, some of the persons 
who had been sounded to b~ome Members of the Commission, ex-
pressed reservations about having two categories of Members, 
namely, whole-time and part-tim'l!. It was felt that this would be 
discriminatory and that those who were permanent Members would 
be in a better position to influence the functioning of the Commis-
sion. Further, since the Vke-Chairman was to be elected, it was 
possible that the Vice.JChatrman. may not be a whole-time Member. 
This a'gain would have create practical difficulties. In view of these 
factors, it was considered more appropriate to have a full-time Vice-
Chairman to be appointed by the Central Government. Except for 
the Chairman and the Vice-Chairman, there would be no distinction 
between the rest of the Members and all would be part-time. The 
Bill to further amend the UGC was approved by the Parliament in 
1972 and a separate communication was not sent to the Estimates 
Committee 

• 
The recommendation of the Estimates Committee that the Mem-

bers of the Commission have not been attendin~ the meetings of the 
Commission regularly have, howe~er been. noted and would be 
brought to the notice of the Members. It m~y also be stated. that all 
the vacancies except that of Vice-Chairman In the CommiSSIon ,~ave 

• since been filled. 
• 

The recommendation of the Estimate .. Committee that the OGe 
should be adequa~y strengthened to el'able it to di8char~e its func-
tiosns effectively is' also noted. There have been sevet'al de~e~p
ments in higher education during the last decade. The Nationa . 0-

Hey on Education-1986 al .. o en,visages important f'ltt'Ul"tural changes 
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which include an Apex Body at the national level to eo-ordinate 
policies and programmes among different sectors of higher education; 
establishment of State Councils of Higher Education for planning 
and coordinating development of higher education in each state, au-
tonomous colleges, establishment of an accreditation and assess-
men.t mechanism, etc. The role and responsibility of the UGC would 
also require to be reviewed in the context of these structural chang-
es. The Estimates Committee itself has recommended such a 
review in Para 4.32 of the present report. The UGC has requested 
the Administrative Staff College of India, Hyderabad to undertake 
sueh an exercise. 

[Ministry of Human Resource Development (Department of Educa-
tion) O.M. No. F. 10-26/89-Desk (U) dated 16(3.90] 

Recommendation Serial No. 8 (Para 4.30) 
(j 

The Committee realise that tbe main agencies involved in the 
process of higher education are the Central and State Governments, 
UGC, Universities and the National agencies engaged in the promo-
tion of research. The methodology adopted by the UGC in fulfilling 
its primary responsibility of coordination and determination of 
standards in teaching, research and examination in the Uni-
versities is one of consultations, advice and persuation. The gen-
real feelin'g, however, in the country today is that the UGC has 
failed to live up to the expectations in view of the uneven and tardy 
growth of higher education and in the general fall of standards. A 
number of Commissions. Review Committees. Task Forces, have 
been appointed over the years to go into the education system in the 
country and the working of UGC in relation thereto, The Estimates 
Committee and Public Accounts Committee of the Parliament have 

t 
also been seized of the matter. All these Commissions, Review Com-
mittees, Task Forces, etc. and Parliamentary Committees have stu-
died the problems in depth atld have made a series of invaluable re-
commendations which have a direct bearing on the development of 
higher education in the country, and the working of the UGC in re-
lation thereto. However, the malaise lies in the n .. ,m-implementation 
of the recommendations contained in their Reports faithfully. Even 
where recommendations were under process of implementation. The 
steps were retraced for the reasons best known to the Ministry IUGC. 
No doubt the prediocament in which the UGC finds itself todav is 
more because of the l1:lkewarm attitude adopted bv the Ministry / 
UGC in the implementation of the recommendations of all these 
Bodies. 
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Reply of Govel'DDlent 

Most of the recommendations made by the Estimates Committee 
(1967-68), Review Committee (1977) and Public Accounts Com-
mittee (1978-79) were accepted by the Government and have also 
been by and large implemented. The National Poli(:y on Educa-
tion-IS86 also took note of the recommendations contained in the 
reports of these Committees. 

The Estimates Committee (1967-68) had made a total ot: 104 re-
commendations in its report and 57 recommendations were accept-
ed by the Government. The Committee did not desire to pursue 31 
recommendations on the basis of the replies furnished by the Gov-
ernment. The major recomme:.,dations on which further action has 
siJce been taken include reCl.lmmendations about restucturing of 
courses, introduction of three year degree course, examination re-
forms, expansion of summe. schools for teachers, prescribing work-
ing days for universities/colleges, expansion of the area studies pro-
grammes in universities, audit c1f deemed to be universities by the 
C&AG etC. 

Most of the major recommendations of the Review Committee 
(1977) were accepted by the Government and follow up action hal 
also been taken within the framework of the recommendations of 
the Review Committee. The action whi(:h has been taken mcludel 
issue of guidelines for setting up of State Councils of Higher Educa-
tion, issue of Regulations 01\ minimum standards of instruction, in-
troduction of orientation programmes for teachers, review of the 
qualifications for teachers, scheme of autonomous colleges, restruc-
turing of courses, faculty improvement programmes, scheme of per-
formance appraisal for teachers, organisation of Conference of Vice-
Chancellors, sptcial assistance programmes, etc. 

The PAC (1978-79) had made a total of 95 recommendations in 
its report and 76 recommendations ·were accepted by the Govern.-
ment. The Committee did not desire to pursue 11 recommendations 
on the basis of .the replies furnished by the Government. The major 
recommendations on which follow up action has been taken include 
issue of guidelines fnT" affiliation of coll~es. iSsue of rC',!ulations for 
delegation of powers to officers of thf' UGC. revil'lion of statement of 
accounts of the UGC. recommendations about the content of Annual 
Report of the UGC. aoo('llntment of a Vh!ilance Office,. in UGC. etc.~ 

fMinistrv of Human Re<:nUTCP. Develooment (Department of 
Education) O. M. No. F. lO-26189-Desk (U) dated 16-3-89] . . 

• 
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Recommendation Serial No. 19 (Para 4.49) 
'. 

The Committee are surprised to find. that whereas the Vice-
Chance'lors recommended at their <:onference held in May, 1981 for 
210 working days with longer working hours for completing the 
normal work load, the Working Group of UGC prescribed only 180 
working days. The Task Force, on the other, found that some of the 
universities are observing 145 working days only. It is amazing that 
the UGC does not have information on the extent of teaching done 
in several universities including some Central Universities. As teach-
ing for a minium period ought to be <:onsidered a basic need for 
achieving minimum standards. the Committee expect the UGC to 
monitor the action taken by the universities, inclu~iing central uni"'-
versities for observing at least the recommended working days. 

Reply of Government 

The UGC Regulations on mini~um standards of instruction for 
the grant of first degrees provided that the number of actual teaching 
days in an academic., year should not go below 180 days. The teaching 
days include the dayS on which classes such as Lectures, Tutorials, 
Seminars, Practicals, etc. are held. The time taken for admissions, 
preparation and conduct of examinations are not counted as part of 
the 180 days. Therefore, the working days in a university would 
actually be more than 210 days. The Government, however, is in ag-
reement with the Estimates Committee that the number of teaching 
days is not sufficient. 

The Government also accepts the recommendation of the Estimat-
es Committee that the UGC should monitor the action taken by uni-
versities for observoing the recommended number 0 1 teaching days. 
The following steps have. inter-alia been taken to ensure that the 
universities adhere to the prescribed teachin;g days. 

( 

(i) The UGC has circulated guidelines for implementation of 
an academic calender by the universities. In these guide-
lines it has been inter-alia stated that ap?ropriate State-
tes/Ordinances should be finalised in time incorporating 
the provisions of' the statutory academic calendar. The 
Statutes should also provide for a mi~imum of 180 days 
of teaching in the universities and colleges every year. 

(ii) The UGC has also finalised the modus operandi of mo~i
_ toring the implementation of the academic calendar WhICh 
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e~phas~es observance of at least 180 teaching days by 
umversltles/colleges. 'The monitoring would be at three 
levels, namely, university level, State level and National 
level. 

(iii) The Commission is also considering a scheme of provid-
ing incentives to universit:es to encourage them to Imple-
ment the academic calendar. 

[Ministry of Human Resource Development (Department of Educa-
tion) O.M. No. F. 10-26J89-Desk (U) dated 16.3.901 

Recommendation Serial No. 24 (Para 5.13) 

• The Committee are unhappy to find that the allocation of Rs. 
100.7 crores to State Universities in 7th Plan includes spillover 
schemes from the 6th Plan to the extent of Rs. 27.59 crores. In 
respe~t of Central Univetsities, the position is more serious be-
cause the actual outlay provided for the 6th Plan was ·Rs. 23.30 
crores, the actual amount released was Rs. 27.62 crores and not-
withstanding the above position, the spillover at the. end of 6th 
Plan was reported to be Rs. 24.58 crores. Even allowing for the 
specific factors that contributed to the increase in assistance for 
Central Schemes at Rs. 52.20 crores viz. for provision of initial 
infrastr ... ctural facility for certain universities. the Committee con-
sider the extent of spillover of schemes to the extent of 60 per cent, 
as an unfortunate situation which could have been avoided if the 
release of funds had been ldequately monitored. The Committee 
expect that causes for this malady should be identified and remedial 
measures taken with due promptitude so as to ensure that, at least 
in the 7th Plan there are no such spillovers. 

The Committee note that at present the assistance being given 
by the UGC t~ a university is related to the original estimaed ex-
penditure irrespective of the year in which the proposals were 
processed and approved by the UGS: as also the year in which the 
execution of the scheme takes place. The Committee would, 
therefGre, like the Ministry I UGC to ensure that the ceiling on as-
sistance being .given by the UGC to the universities is realistic and 
based on the actual cost incurred. 

• Reply 'Of Government 
The recommerfdation of the Estimates Committee is noted. As 

per the present practice. the Commission does not follow the princi-
ple of a total termination of the financial commitnlents at the end 
01 a Plan period. In respect of general development programmes. 
the grants which are un-utilized. are adjusted against the allocation 

• 
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for the subsequent Plan. In respect of assistance for construction 
activities. the grants continue to fiow till the building programme 
is completed. Further, the assistance for building projects is 
provided. on a sharing basis and the release of grants is dependent 
upon the concurrence of ,the State Government to meet their share 
of liability. In respect of assistance for staff, the grants are pro-
vided upto a period of 5 years from the date of sanction and there-
after the State Governments have to take over the liability. There-
fore, the spillover of the commitments made is adjusted against 
the aUoations for the subsequent Plan. In respect of Central Univer-
Universities, the entire liability is met by the UGC and depending 
upon the availability of resources, the execution of programmes is 
staggered over a longer period. In the case referred to by the Estima-
tes Committee. the amount of Rs. 52.20 crores relates to building 
pl'ojects and the resources available were only Rs. 27.60 crores 
hence the spill over of Rs. 24.58 croreg; However the Commissi'on 
is' making all efforts to reduce the spillover in the 7th Plan, espe-
cially with respect to the generat development grants. 

As regards the observati'on of the Estimates Committee that the 
assistance given by the UGC should be realistic and based on the 
actual cost incurred ,it is stated that the UGC has framed norms 
and guidelines for provision of assistance for various purposes 
either in terms of the scale of facilities, items of equipment, num-
ber of staff, t!tc. Therefore, except in the case of building, the 
~osts are more or less determined whi~e the schemes are approved. 
!t is only with reference to constl'uction projects that there may be 
s.Jme difference in the cost due to escalation factors. In appro-
priate cases, however, the Commission does revise the costs if 
adequate justification and details are provided. 

[Ministry of Human Resource Development < (Department of 
Education) O.M. No. F. No. 10-26/89-Desk (U) dated 16..8-90] 

• Recommendation Serial No. 31, (Para 6.23) 

The Committee consider it unfortunate that the MinistrylUGC 
implemented the recommendation of the Educati6n Commission 
made as far back as 1966, regarding grant of autonomous status to 
colleges in a lukewarm manner as is indicated from the fact that 
till 1986 only 21 colleges had been conferred ,autonomous status. 
It was only after the National Education Policy was pronounced in 
l~ and the idea of autonomous college was supported. therein 
that the MinistrylUGC became alive to the problem and fixed an 
ambitious target of setting up of 500 autonomous colleges by the 
end of Seventh Plan. For reasons best . known to them the 
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Ministry I UGC again went slow in the achievement of targets and 
as per the present position, only 56 colleges have been conferred 
the autonomous status so far. It is rather surprising that even 
the Central Universities have not shown any enthusiasm towards 
this scheme, what to say of State universities. The Committee, 
therefore, would like the Ministry /UGC to again go into the 
efficacy of this scheme to find out as to why the response from the 
universities has been discouraging in this regard and to take 
effective remedial measures to achieve the desired target •. 

Reply of Government 

The Scheme of Autonomous Colleges is not merely a structural 
~eform that can be externally imposed. The initiative to fUDction 
llld_pendently of the protection umbrella of a university should 
come from the colleges themselves; they should also feel confident 
that they can meet the delIljinds of accountability that autonomy 
implies. Similarly, universities have to encourage colleges which 
have the academic resources ana potential to function indepen-
dently of them rather than relying on the performance of good 
colleges to boost their own image. It was the absence of this ini-
tiative on the part of the universities and colleges that resulted in 
the painfully slow process in the implementation of an essentially 
innovative reform like the autonomous colleges. The pace of 
development of autonomous colleges could not therefore be forced 
by any external pressure or incentive. Coupled with this is the 
lack of proviSion in the acts klr autonomous status for many univer-
sities, formulation and approval of Statutes by the Universities/ 
State Governments for the grant of Autonomous status to colleges 
and above all the lack of appreciation on the part of the manage-
ment, Principals, teachers and students about autonomy to colleges. 
The UGC has organised seminars/workshops to generate awareness 
and the scheme has also been widely circulated. The UGC has 
also been pursuing the matter with the State Governments to elicit 
their support for the scheme. As a. result of the efforts made so 
far the number of autonomous colleges has now gone up to 102. 
Proposals from 77 colleges are presently under varioUs stages of 
consideration at the university and State Government levels. It 
can be reasonably expected that this programme will be imple-
mented in a significant manner in the ooming years as a result of 
the preparatory work already done . 

• [Ministry of Human Resource Development (Department of 
Education) O.M. No. F. 10-26/89-Desk (U) dated 16-3-901 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT REPLIES HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE 

Recommendation Serial No.1 (Para 2.7) 

While the decision to establish the National Council of Higher 
E':lucation is a welC'Ome step t~e Committee feel that in view of 
the need and urgency of bringing about greater coordination among 
various agencies involved in the development Qf higher education 
and to ensure a consistent approach in the policies followed by 
them, the Ministry should take neCesSary action expeditiously for 
the setting up of the proposed National Council . • 

The Committee would like the National Council to have f,dequate 
represent-ation of concerned bodies and agencies including volun-
tary agencies to ensure integrated planning in higher education 
and effective coordinati-on. The Committee desire that powers, 
fundions, linkages and relationship of the Council with other 
agencies be worked out carefully to ensure compliance of its poli-
cies, direction, gUidelines, etc. in view of the autonomous and 
statutory status of most of the agencies. The Committee also 
recommend that necessary precautions be taken to ensure that the 
Council does not become another tier in decision making hierarchy 
thereby causing delays and is vested with adequate powers to 
enable it to discharge its assigned functions with objectivity and 
promptitude. • 

Reply of Government 

As envisaged in the Nation~l Policy on Education, 1986 and 
its Programme of Action, the establishment of a National Council 
for Higher Education as an apex body for coordination of poliCies 
and programmes among different sectors of higher. education has 
been under discussion with the con~erned departments and agen-
cies. The proposal which temerged from these discussions was to 
set up a National Council, under the Ch'airmanship of the Prime 
Minister, as a coordinating me::hanism, thrmfgh a resolut·on 
of the Govt. of India. However, doubts were expressed 
about the effectiveness of !nlch a mechanism. It was pointed out 

46 .. 
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that the apex body has to coordinate the functions of several sta-
tutory agencies such as the UGC, the All India Council of Tech-
nical Education, the Medical Council of India, etc. Therefore, the 
woposed body should also have a statutory status if it has to play 
the role assigned to it effectively. It was also pointed out that it 
should be a compact body manned by professionals, rather than 
being an informal mechanism functioning under the political lea-
dership. It was also S'uggested that the areas of coordination 
should be preCisely identified, and proviSions be made in the sta-
tutes of the existing bodies to ensure that the policies, directions, 
guidelines etc. evolved by the apex body were binding on them. 

The Government is considering the appointment of an Expert 
Committee to work out these details . 
• [Min:stry of Human Resource Development (Department ot 

Education) O.M. No. F. 10-26/89-Desk (U) dated 16-3-901 
• 

Recommendation Serial No. 12 (Para 4.41) 
• The Committee regret to note that notwithstanding the need for 

the Central Government to give a lead in implementing he recom-
mendaions of the Model Act Committee, as modified by the Gajen-
dragadkar Committee, steps have not been taken to review the 
position in regard to Banaras Hindu University, Delhi University 
and Jawaharlal Nehru University for appropriate action. While 
the Committee do realise that the final decision on the State Acts 
has to be taken by the rlfspective States, the Comittee consider 
it imperative for the UGC to take steps, in pursuance of its sta-
tutory obligations, for consultation and coordination, so that the 
State Acts as also the Central Acts provide adequate machinery 
for the implementation of standards as determined by the UGC. 

" Reply of Government 
The recommendation of the Estimates Committee is noted. In 

p'ursuance of the statemens made jn the Naional Policy on Educa-
tion-1986 and the Programme of Action to implement the Policy, 
the UGC has appointed a Committee to review the management 
pitterns including the structure, roles & responsibilities of various 
university bodies in the light of the new demands of the university 
system. The report of this Committs!! has recently been submit-
ted to the Commission and is being examined. Any future amend-
ment of Univer~ty Legislation will be considered in the light of 
the recommendations of this Committee 

[Ministry of Human Resource Development (DepaTtment; of 
Education) O.M. No. F. No. 10-26/89-Desk (U) dated 16-8-90] 
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BeeommeDdation Serial No. 13 (Para 4.55) 

The Committee realise that with the rapid spread of education 
in the country and establishment of more and more colleges to 
cater to the need of the growing population, the number of univer-
sities is bound to increase. It is. however, disquietening to note 
that there has been uneven growth of the universities in the coun-
try and U. G. C. has been a silent spectator in this regard and has 
not even been consulted by many a State Government before est-
ablishment of a university in that State. Out of 28 new univer-
sities established during the Sixth Plan 'and first two years of the 
Seventh Plan. in as many as 14 cases. there were no effective con-
sultations with the U. G. C. Out of these 13 cases, there were no 
consultations and no survey information was received in respect ci-
50 universities; the State Governments concerned just made a refer-
ence to U. G. C. in the case of another five universities, and went 
ahead with their establishment against 'the advice of the U. G . C. 
The Committee view this unsatisf~ctory situation with alanning 
concern and feel that unless in-depth spade work is done and a 
lot of interaction takes place between all concerned before the 
establishment of a university. the educational standards are bound 
to fall further. The Committee find that the only deterrent 
which the UGC can put against the establishment of such univer-
sities is the non-sanctioning of grants which in the . Committee's 
opinion is inadequate to stop the uneven growth of universities and 
colleges. The Committee also find that. there are no provisiOns in 
the UGC Act to remedy the situation. The Committee would, 
therefore, like the Min.1stry IUGC to give serious thought to this 
problem in consultation with State Governments after taking into 
account special economic. cultural and humanistic aspects of educ:a-
tion. It is imperative to develop a mechanism to ensure that a 
new university is established only if there is an actU'Q1 need for it 
and. in-depth spade work has been done so that the university main-
tains the requisite standards after its establishment. In this con-
text. the optimum number of c'olleges, which should be affiliated 
to a university, should also be determined without further loss of 
time. 

Reply of Government , 
The Government shares the concern of the Estimates Committee 

regarding unplanned gTowth of institutions of Higher Learning. 
The National Policy on Education-1986 and the Programme of Ac-
tton Ifor its implementation have also emphasized the need to con-
solidate the facilities in existing institutiona and to ensure that 

• 
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there is careful planning and provision of necessary infrastructural 
facilities whi~e setting up new institutions. The Policy also pro-
vides for settmg up of Councils of Higher Education for State level 
planning and coordination of higher education. As part of its 
functions, the Councils have been entrusted with the responsibility 
of evolving perspective plans for development of higher education 
in the States. Such a Council has been set up in Andhra Pradesh 
and are in the process of being set 'up in Bihar. Madhya Pradesh 
and Orissa. Ultimately. however, the unplanned proliferation of 
colleges/universities can be checked only if there is a political will 
to do so. 

[Ministry of Human Resource Development (Department of 
• Education) a.M. No. F. 10-26/89-Desk (U) dated 16-3-901 

Recommendation Serial No. 17 (Para 4.87) 

The Committee feel deeply concerned over the dismal perfor-
mance of University Grants Commission in implementing a major 
programme like Examination Reforms. Even though the pro-
gramme is stated to be under implementation since 1974, the work 
has been going on at snail's pace. What to say of other universi-
ties, examination reforms have not been effected even in the Cent-
ral Universities. The Committee would expect the UGC to accele-
rate the pace of work and have the scheme of Examination Reforms 
int,oduced in 'all the universities as quickly as possible. 

Reply of Government 

The reC'Ommendation of the Estimates Committee has been 
not:;d. The progress of implementation of examination reforms has 
b.:C!n slow mainly in universities which have a large number of 
affiliated colleges. It is expected that the scheme of autonomous 
colleges wouhl provide an impetus to innovations in examination 
reforms as these colleges would be free to frame their own courses 
and have their own evaluation procedures. Examination reforms 
was also discussed in the conference of the Vice-Chancellor. held 
in October, 1989. 

[Mintstry of Human Resource Development (Department of 
Education) a.M. No. F. 10-26/89-Desk (U) dated 16-3-901 

Recommend.tion Serial Nu. 18 (Para 4.'tI) 

~ Commit~ regret to note that for all these year. the UGC 
did not lay down any norm/standard for student-teacher ratio 
in the universities/colleges. The Committee find large ,'ariations 
in the student-teacher ratio obtaining in various univeraitiea. 
Whereas the student-teacher :ratio of 20:1 hal been' taken as norm 



so 
ror determining maintenance grants for Delhi Colleges, the actual 
ratio is only 15: 1. In different universities and colleges affiliated 
to them, the student-teacher ratio varies from 3: 1 to 35: 1. In 
central universities also the ratio varies from 5: 1 to 19: 1. The 
Committee are particularly surprised to find a student-teacher 
ratio of 2: 1 in two institutions deemed to be universities. The 
Committee consider these facts inconsistent with the objective of 
the Commissi'on for maintenance of uniform standards. The Com-
mittee cannot but exprerss their strorng displeasure over the casual 
approach of the UGC in solving the issue. Even though the issue 
was raised in the 102nd report of C. (3rd Lok Sabha) the progress 
in this regard has been dismal. It is only after the Committee 
undertook the examination of the subject of UGC once again in the 
year 1988-89 that one of the subject panels of the UGC was entrUst-
ed with the job. The Committee hope that the subject panel will 
be able to suggest ideal student-teacher ratio at the earliest. 

Reply of Government 

I t may not be desirable to lay down a uniform student-teacher 
ratio for universities and colleges because of different courses offer-
ed by them and varying patterns of enrolment. The undergra-
duate programmes have a lower student-teacher ratio than post-
graduate programmes even in the same courses. In remote, hilly 
and rural areas, where the student enrolment is less, there is higher 
student-teacher ratio. The ratio in science and allied disciplines 
where laboratory/extension work is involved, is also higher. Simi-
larly, for some language courses also, the ratio is higher. 

It is understood that State Governments have also prescribed 
norms for student-teacher ratio for determining grants-in-aid to 
universities and colleges. 

The UGC, in its regulations on minimum standards have inter 
alia emphasized that: 

-the number of fu1l-tim~ andlor part-time teachers shall be 
provided keeping in view the total institutional work-
load; 

.-the Group for tutorials shall not be more than 15 or 20 
students; , 

-a teacher shall not be expected to supervis'h more tha, 20-25 
students in a laboratory class. 

These regulations have been circulated to the universities and 
colleges. 
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As regards the exercise being undertaken by the UGC Subje.::t 
Panels, some of the Panels have completed the exercise and it is 
expected to be completed by others also shortly. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. F. 10-26/89-Desk (U) dated 16.3.90] 

Recommendation Serial No. 20 (Para 4.107) 

The Committee note that the Government has no well-defined 
policy for establishing Central Universities and this 113s resulted 
into an uneven distribution of these universities in the country. 
The Committee, therefore, would like the Ministry IUGC to frame 
necFSsary guidelines so that in future the new Central Unive:-sities 
are established keeping in mind the regional requirements and as-
pirations. 

Reply of Qovernment • 
Central Universities are not established as a rule to provide 

higher education facilities on a regionwise or Statewise basis. They 
are set up only in response to specific situations as they arise. It 
would not, therefore. be advisable to lay down guidelines for the 
establishment of Central Universities on the basis of regional re-
quirements and aspirations . 

• 
[Ministry of Human Resource Development (Departmen.t of 

Education) O.M. No. F. lO-26/89-Desk (tT) dated 16-3-901 

• 

• 

• 
• 

• 
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APPENDIX 

(JI'lM Introduction) 

AIIIlI)',I, ,,/ Aell"" tak~n b)' GO'm'IIIMnt "" tlte 66tlt Jt.~port"f 8,lImtlte, Commit," 
(8tlt lAIc Sablla) 

I. Total number of reeomm~ndations 

II. RecJmmendations/observations which bave been accepted by Government 

(SI. Nos. 2,3, 7, 9, 10, 11, 14, 15, 16, 21, 22, 23, 25, 26, 27, 28, 29, 30, 32, 33, 
34, 35, 36, 37 

Total ... 
m. Recommendatiooa/OMervations w~h the Committee do not desire 

to pullUe in view of Government 5 reply 

SI.Nos. 4, 5, 6, 8, 19, 24, 31 

37 

2" 
64.86% 

Total 

P:rcentqe 

7 

18.'.2% 
IV. Recomondations/observatiolll in respect of which Government'. replies 

have not been aOCf'Ptcci by the ComIIlitteo-

SI. Nos. I, 12, 13, 17. 18, 20 
• 

Percentqe • 
Total·· 6 

16.22% 

V. R.ocommllldatiolU/ )bJorvatlon~ in·ro.peo!-of·whlcll final repliel of Govorn-
meDt art awaitocl 

• Total NIL 

NTL • 

• 
• 

• 
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